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HOUSE OF THE PEOPLE
Fn'day,.mth February, 1953

The House met at Two of the Clock
[MR. DeEpUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(No Questions: Part I not published)

MOTION FOR ADJOURNMENT

ACCIDENT TO GAYA MOGHUL SARAI
PASSENGER

Mr. Deputy-Speaker: I have received
notice of an adjournment motion re-
garding the accident to Nc. 73 Gaya
Moghu! Sarai Passenger on 26th
February 1953 and the death of four
persons and 13 injured due to the
burning of a III class bogie.

The Deputy-Minister of Railways
and Transport (Shri Alagesan): We
had some telephonic message with
reference to this, but we are not aware
of the full details. If a Short Notice
Question is put, we will be able to
answer. .

Mr. Deputy-Speaker: In view of the
statement of the hon. Minister, I do
*hot think I ought to give my consent
for the adjournment motion. °

——

MESSAGE FROM THE COUNCIL
OF STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“I am directed to inform the
House of the People that the
Administration of Evacuee Pro-
perty (Amendment) Bill, 1852,
which was passed by the House of

1082

the People at its sitting held on
the 20th February, 1953, has been
passed by the Council of States at
its sitting held on the 25th Feb-
ruary. 1853, with the following
amendment:

‘That in clause 13, in the pro=
posed section 40, in sub-clause (i)
ot clause (¢) of sub-section (2) for
the words “three thousand”, the
words “flve thousand” shall be
subsututled.’

1 am, therefore, to return here-
with the said Bill in accordance
witn the provisions of rule 126 of
the Rules of Procedure and Con-
duect of Business in the Council of
States with the request that the
concurrence of the House of the
People to the said amendment be
communicated to the Council.”

ADMINISTRATION OF EVACUEER
PROPERTY (AMENDMENT) BILL
Secretary: Sir, I beg to lay on the

Table of the House the Administration

of Evacuee Propert, gee (Amendment)

Bill, 1952, which has n returned by

the founcil of States with an amend-

ment.

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) BILL
The Minister of Revenue and Ex-
pendicure (Shri Tyagl): 1 beg to move
for leave to introduce a Bill to provide
for the distribution of a part of the
net proceeds of certain Union duties
of excise among the States.
. Mr. Deputy-Speaker: The question
I-H
“That leave be granted to intro-
duce a Bill to provide for the dis-
tributjpn of a part of the net pro-
ceeds of certain Union duties of
exrise among the States.”

The motion was adopted.
Shri Tyagi: I introduce* the BilL

*Introduced with the recommendation of the President.

497 PSD.
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HYDERABAD PAPER _CURRENCY
REPEALING BILL

The Minister of Home Affairs snd

States (Dr..Katju): I beg to move for - :

leave to introduce a Bill to repeal the
Hyderabad Paper Currency Act No. II
of 1327F and to make certain provi-
sions incidental thereto.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro- *
duce a Bill to repeal the Hydera-'
bad Paper Currency Act No. II of
1327F and to: make certaln pro-
visions incidental thereto.”

The motion was adopted.
Dr. Katju: I introduce the BillL

RAILWAY BUDGET—DEMANDS
FOR GRANTS

DeMAND No, 1=—RAILWAY BOARD

Demanp No. 4—ORpINARY WORKING
ExPENSES—ADMINISTRATION

Demanp No. 6—ORpINARY WORKING
EXPENSES—OPERATING STAFF

Mr. Depuoty-Speaker: The House
will now proceed with the discussion
on the three Demands and the cut
motions in relation thereto, that is,
Demands Nos. 1, 4 and 6.

Dr. Lanka Sundaram (Visakha-
patnam): There is a desire on . this
.gide of this House to have one division
on the cut motions, and I request you
will kindly ascertain the number of
the cut molion and arrive at a guil-
lotine time. Then we would have the
divigion without any interference with
the Budget Statement.

Shrl Damodara Menon (Kozhikode)
No. 250, Sir.

Shri Namblar (Mayurem): I take it
that the eut motions will be deemed to
have been moved yesterday.

Mr. Deputy-Speaker: I will just see
them and finalize. What time would
the hon. Railway Minister be llkely to
take? .

The Minister of Rallways and
Transport (Shri L. B, Shasirl); As
many minutes as you would like to
give. 1 shall try to finish in he't an
hour.

Mr. Deputy-Speaker: The General
Puadget will be presented at five
o'clock. Would not hon. Members like
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after this to go out and come back or
shall we sit continuously? There will
be a division on only one cut motion,
No. 250 and that will take 20 minutes.
I will call the hon. Minister at
3-45 p.M. It will come to 4-15 P

The " Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
There should be some interval after

the House rises and when it reas. -

sembles for the Budget speech of Shri
Deshmukh.

Mr. Deputy-Speaker: We may have
z_ibout 25 minutes to reassemble,

[

Shri Nambiar; I wish to draw your
pointed attention to cut motions re-
garding failure on the part of the
Railway Board (i) to administer proper
financial control thereby leading to
wastages and serious losses, particular-
ly in respect of contracts; (ii) to im-
prove the conditions of third class
travel; (lii) to provide for minimum
passenger amenities; (iv) to improve
the living conditions cf railwaymen
and (v) to foster healthier relations
with labour. In this connection, I
wish to quote what the hon. Minister
stated yesterday. With regard to the
contract with the Swiss firm, he stated
as follows:

_"The Public Accounts Comn-
mittee had pointed out certsin
legal defects in the contract with
the Swiss firm Schlieren. which
would be removed but the report
did not eontain even a remote sug-
gestion *hat there had been any
financial loss to Government, not
to soeak of fraud or embezzle-
ment.”

This is how he denles it. I do not
want to express my opinion on this,
I wonld nlace before thé House what
the Public Accounts Committee had

sald nn page 14 of the report. It runs
as follows: .

“For the technical ald part of
the agreement the firm have been
paid 8.80.000 Swiss Francs up to
the date of the Audit Report that
is in respect of the years, 1049,
1950 and 1951. The only technical
ald g0 far received has been that
the decign of the coaches had been
finalised and that six members of
the firm’s technical staff spent a
period of about 13 montha in this
country at the exvense of Govern-
ment which later amounted to
another two lakhs, The Com-
mittee saree with the view exores-
sed in the Audit Report that the
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agreement should not have been
executed even before the gite of
tne tactory was settled and
linanciul arrangements complet-
ed”

“Iu  respect of the supply of
cvaches, certain unusual conditions
were incorparated in the agree-
ment, namely, that 50 per cent. of
the estimated cost of the coaches
on order should be pald ‘with the
placing of the arders’. The story
of these payments i{s interesting.”

Please note the words ‘story’ and
the word ‘unusual’. Again on page 16
It is stated:

“In any case, it was extra-
ordinary that an order should
have been placed in January, 1950,
that is even before the design was
finalised, and an advance payment
of Rs. 26 lakhs made on that ac-
count.”

Here also the word “extraordinary”
Is to be underlined., It goes on:

“It would appear from the pro-
visions made in clause 8 of the
agreement that it was known that |
coaches of the désign already
manufactured by this firm would
not be suitable for the conditions
prevailing in this country, and that
a separate design would have to
be developed and tested.”

1 would like you to mark the words
“would not be sultable for the condi-
tions prevailing in this country”. Thus,
even granting that they knew how to
manufacture these coaches, they were
not suitable for the conditions In
India. Then the report goes on:

“The Committee take strong ex-
ception +to the provision for
sdvance payment., The payment
becomes even more objectionable
in view of the fact that it was
.made before the firm could possib-
1y commence manufacture.”

Again, an page 17, the report says:

“In spite of the defective per-
formance on the part of Schlieren.
a second order for 50 coaches was
placed in 1951 and a payment of
2R.75.000 Swiss francs made in
March 1951 although not a single
coach against the first order plac-
ed in January 1950 had been
recelved in this country on that
date”

Finally, the report says on page 19:

“In March 1949 the estimated
cost of an unfurnished coach was
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1,10,006 Swiss francs; in September
1951 it*was 1,38,113 Swiss francs.
In November 1950 the estimabed
cost for a fully furnished 3rd class
coach was given as 1,50,000 Swiss
francs whereas in August 1952 it
was 2,15,800 Swiss francs. This
shows that the liability of Govern-
ment is indefinite and increasing
consiantly. The Committee view
this with great concern.

On the other hand, the cost of
the fully furnished 3rd class coach
of the conventional type, namely,
under-carriage with a body built
on it, manufactured in the,
H.induwtan Alrcrat‘t Factory s
about Rs. 1.30,000,

Mr. Deputy-Speaker: It is not usual
to read a whole report.

Shri Nambiar: I am only spending
twd minutes from my time, so that I
may place before the House what
exactly the feeling of the P.A.C. was.
I want to show to the House that it is
not my feeling. or the feeling of Mem-
bers of the sitlon, but it is the
feeling of the P.A.C. that there was
embezzlement. This point can be
derived from the extracts which I
have read out. I submit that the hon. .
Minister went out of his way to pro-
tect this agreement and the persons
who entered into this agreement. He
is directly helping them. He is still
helping them and has not placed the
truth before the House.

Sardar A. 8. Saigal (Bilaspur): No,
no. Not correct.

Shri Nambiar: These are the facts
mh{.ch this Committee itself has stat-

Mz, Deputy-Speaker: The hon.
Member did not follow what I said. I
only said that a whole report ought
not to be read. Only very short ex-
tracts should be read, or if the hon.
Member gives the meaning of the ex-
tracts, that would be enough.

Shri Nambiar: From these extracts,
it is clear that this escapism of the
hon. Minister is not correct, and his
statement that there was no embezzle-
ment and not even a suggestion of
embezzlement or fraud is a gross mis-
statement of facts. I hope ‘*hat he
will come forward with a statement
saying that he Is prepared to go into
the whole matter and punish the
culprits who are responsible for this
affair. T would even suggest to him
that I have no grievance against the
Railwavy Board members, but the
country as a whole has regson 1o have
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a grievance against the Railway
Boaru members and thetetore it would
be petter o remove all of them and
put in new blood, and see that things
are improved. I have personally
nowning against them, but this is the
conclusion to which I have to come as
a result of this Swiss contract.

About the Chittaranjan Factory,, I
have 1w say that no one from t.he‘bp-
posiuon Bencnes alleged that the work
at that Factory is not benehcial to the
country. What we said was that the
Cnivaranjan Factory is dominated by
toreign experts, and in his speech in
repy 10 tne general discussion the hon.
Miruster humself has agreed that there
are 12 experts and he has stated that
it will take years for them to be re-
moved completely, This shows that
we are not having a full production
policy, but rather we are having only
an assembling plant with the help of
foreign experts. This is the point
which we made out, and therefore
there is no meaning in saying that we
attacked or condemned Chittaranjan
as such. We only want that it should
be a production centre, and not an
assembling plant. That is what we
want, and is the hon. Minister prepar-
ed to accept that suggestion? Will he
do things towards that end, and better
the position with regard to Chit-
taranjan? That is the question I put
to him.

Now, coming to the third point,
nameiy, the question of recognition of
certain trade unions, I had already
said in my speech that certain unions
had been singled out for non-recogni-
tion only for the reason that they did
not belong to the political view of the
hon. Minister or the Railway Ministry.
That is why I said that politics should
not be brought into this matter. The
Deputy Minister waxed eloquent the
other day and questioned our political
strength in the South, and so on. But
in all humility I would warn him not
to step into the shoes of his predeces-
sor with the hope that he will also one
day become a Lieutenant Governor.
He cannot get a Lieutenant Governor's
post. Let him be sure about it. If he
wants to throw out a challenge, then
let him come straightway to the South
and let him test his strength with our
strength, Let him speak clearly on
this point, but why should he divert
the whole issue and bring in politics
in a matter that concerns trade
unionism? Let him say that “so and
go union is not a representative union,
therefore, I am not recognising it*,

In this connection, let me inform the
House that on the 5th December I
had submitted to the hon. Railway
sunisier, as requested by the Union
concern, a petition on this subject.
Along with that petition, there was
appended a list of 11,330 workers'
signatures from the Southern Railway.
‘I'ne peuuion asked that in view of this
tne umon may be recognised. That
petition was sent to me, and I personal-
ly submitted to the hon, Minister
along with my letter. Paragraph 5 of
that letter read thus:

“From the fact that a large
number of Railwaymen are mem-
bers of this Union and that it has
got more than 10 per cent. mem-
bership as stipulated by the Rail-
way for recognition of Trade

+ Unions and that it is functioning
constitutionally as per the Indian
Trade Union Act., there cannot be
any justification to refuse restora-
tion of recognition to this Union.”

This Union had been recognised till
1949, I may state that it has now got
not merely 10 per cent. but even 15
per cent. or 20 per cent. membership
of the railwaymen, They are behind
the Union and they are already mems-
bers. So, why should the hon. Minister .
not recognise this Union, if it is not
for any political bias? That is the
question he will have to answer. He"
is not to speak about the Communist
Party’s strength or otherwise, If he
does, then it will be disadvantageous
to him, because the Communist Party
will defeat him. 1 give him another
challenge on this issue.

Next, I come to the point about the
confirmation of staff and of casual
labour I have already stated on a
prior occasion that the staff are not
confirmed readily A large number of
men—about two lakhs—are yet to be
confirmed. Then there is the question
of casual labour. Mr. Alagesan wrote
to me saying that those who have put
in six months' continuous service,
even though they are temporary,
would be treated as temporary people,
but I have to submit that there are
definite departmental orders that when
the staff reach the six months' service
period, there must be a break created.
I can place before the House a letter
which clearly shows that this is the
policy which is being pursued by the
Railway Ministry. Here s the letter,
and I am prepared to pass it on to the
hon, Minister, This letter reads:

“From the Plant Charneman.-
Tools and Plant Depot. GO.C. To
P.W.1./POY Copy DE/MDU.”
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That is, it issues from Pollachy,
with copy to Madura.

. “Subject : Concrete
Drivers at Pollachy.

No reply has been received from
You as to the provision up to which
the services of the two temporary
drivers would be required for
works at Pollachy, If their ser-
vices are required beyond the 15th
of this month please stop them
working for two days on Saturday
and Sunday to enable us to have
a break in their continuous ser-
vice beyond six months and re-
arrange them for work.”

Mixture

This is the way in which casual
labour with service beyond six
months is treated. Even though they
have the necessary service for being
treated as temporary, a break is intro-
duced to deny them the benefit. Here
is the letter. and T am prepared to
place it before the hon. Minister. This
letter shows that a break of two days
is deliberately being introduced In
o:lder not to qualify the man concern-
ed.

Shri V. P. Nayar (Chirayinkil):
Shame.

Shri Chattopadyaya (Vijayavada):
Disgrace.

Shri Nambiar: The Railway Minis-
try must be changed. I ask the hon.
Minister: Has or has not this letter
been sent by his Department? If it
has not been, I am prepared to
apologise, but if it has been, then will
he and his Ministry resign and show
that they have followed a wrong path.
(Hon. Members: Oh, ho!) You may
laugh, because you and I are Members
of Parliament, and we get our forty
rupees per day, but these forty rupees
are not given to the worker even if
he works for all the thirty days of the
month. That is my grievance. There-
fore, you may laugh but then the day
when you will not laugh is not very
long in coming. You will not laugh
for long.

Coming to the point about the Staff
Tribunal, I have *o point out that the
Ministry has referred to it only the
subjects which they can conveniently
includa. They have omitted other
things. They have selected two re-
presenitatives one from the INTUC's
Federation, which is their pet Federa-
tion., an  Administration-supported
Federation. another from the A.ILRF.,
and & third a High Court Judge. Thay
have not, however, given representa-
tion to a representative, orgariead
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labour Union, On this question, the
Southern Railway Labour Union has
written a letter to the hon. Minister,
wanting certain more subjects to be
added. They agreed to the items sug-
gested by the AILR.F. but wanted the
tollowing subjects to be included:

First is the cancellation of the
Safeguarding of Railway (National
Security) Rules, 1949, Second is the
question of reinstatement of all dis-
charged and suspended Railwaymen
under the above Rules Third is issue
of recognition of trade unions in dis-
puted cases—opinion of Railwaymen
to be taken through secret ballot. On
this side. we are prepared for the
opinion of rallwaymen to be taken
through secret ballot, Let the Govern-
ment also be prepared on their side.
The fourth is to stop recruitment of
casual labour; fifth 1s confirmation of
all temporary staff who have put in
one year of service; sixth is reinstates
ment of all Pakistan-opted employees.
There are two or three thousand
employees who for the reason that they
opted for service in Pakistan are not
reinstated today. They are denied the
right to continue in railway service
and they are viewed as Pakh{nn sples,
This is the attitude which the Railway
Ministry adopts, This is most unjust
and these railway men cannot be treat-
ed like this because you have some
quarre! with Pakistan, The workers
should not be victimised for that
reason. The seventh item we have
raised is the question of grant of pro-
portionate increments to all Pre-1931
staff. This is a question which has
been hanging fire from the very incep-
tion of the Central Pay Commission.
Why the pre-1931 staff should be

- denied this advantage, I cannot under-

stand, The eighth point raised by us
is the revision of Discipline and Ap-
peal Rules—granting security of ser-
vice and stopping frivolous and
arbitrary punishment by officials. The
last item is abolition of discrimination
in nav and promotions hetween
matriculates and non-matriculates
while doing the same work. These are
the matters which we wish to he
heanoht  hefore the Railway Staft
Tribunal,

Next T come to the National
Securlly Service Rules and the men
nunished under it. In this connection
T would like to quote from a speech
delivered In this House by mv hon.
friend Mr. Amjad Ali on the 8th June
1952 in which he made it clear how
the National Security Service Rules
are heing operated. One of these
rules runs as follows:

“A member of the Rallwav ser-
vice. who, in the opinion of the
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competent authority, is engaged
in or is reasonably suspected to be
engaged in subversive activities or
is associated with others in sub-
versive activities in such a
manner as to raise doubts about
his relhability, may be compulsori-
ly retired trom service, or have
his service terminated by the
competent authority after he has
been given due notice or pay in
lieu ot such notice in accordante

with the terms of his service
agreement...”
These_ are the National Security

Service Rules. Can anything be more
absurd than this, I ask? These are
the grounds on which three hundred
workers on the railways alone—let
alone the other services—are discharg-
ed and today the hon. the Railway
Minister says he has carefully con-
sidered every case and is satisfied that
the action taken in the majority of
cases is justified. What is the justi-
fication he can offer? I do not want
a reply in one sentence. Let him
personally go through certain cases
and point eut the justification for the
action tgken. I am prepared to go
and sit with him if he is prepared to
keep an open mind and hear the case
of the discharged railwaymen.

Here are the grounds for action
taken against a rallway worker, quot-
ed by my friend Mr. Amjad All:

“Whereas in the opinion of the
competent authority... You as a
member of the Executive Com-
mittee of the branch of the E.I
Rail-Road Workers’ Union carried
on propaganda among the Railway
employees in favour of the last
threatened general strike in the
Railway with the object of paralys-
ing communicattons and move-
ments of essential supplies and
thereby creating chaos and dis-
order in the country.”

That particular railwayman created
chaos and confusion in the country!
This is the sort of chargesheet brought
against railway employees. This is
most shameful. They talk of demo-
cracy day in and day out. every
minnte. TIf this is democracy, then it
is shameful.

Mr. Deputy-Speaker: Cannot the
hon. Member speak without using the
word shameful repeatedly. The forre
of an argument is not enhanced ty
the uvse of exoressions like ‘shameful’
and ‘disgraceful’.
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Shri Nambiar: I. am prepared to
mend it; but they must also mend

tnemselves. That is my request to
them.

Mr. Deputy-Speaker: The hon. Mem-
ber must conclude now,

Shri Nambiar: 1 will take only &
minute more.

The hon. Minister stated that he is.
going to give chances of promolion
tor class 1L officers up to 33 and 1/3
percent., as against the present per-
centage of 25, But why should he not
extena the same benefils to class IIL
staff, The class II staff in the majority
of cases get 12} per cent. of chances
for promotion like acting station
masters. While we represented that
it should be increased o 25 per cent.,
it has been reduced by the Joint
Advisory Committee, While he has
given the bpenefit to class II officers,
why can it not be applied to class IIL
officers as well, Let it be increased to
33 and 1/3 per cent., though my
request 13 for 50 per cent. I would
like to know from him how 75 per
cent. of the staff can pass through 25
per cent. of the grades. It is like
asking a camel to pass through the
needle’s eye. This means 50 per cent.
of the class III staff will have to retire
on routine grade alone.

Another suggestion I want to make

is......

Mr. Deputy-Speaker: I am  afraid
the hon. Member must conclude now.

Shri Madiah Gowda (Bangalore
South): I wish to draw the attention
of the hon. the Railway Minister to
the fact that the railway staff on the
Mysore State Rallways have not been
fairly treated by the Central Govern-
ment., When the Mysore State Rail-
ways became part and parcel of the
Central Rallways, there were 50 gazet-
ted officers and when the management
was taken over by the Central Govern-
ment it was expected that all the
gazetted officers would be taken and
equated as class I and class II officers
of the Central Government Railway
Department., But, unfortunately. out
of the fifty gazetted officers of the ex-
Mysore Rallways only 32 were equat-
ed as class I and Il gazetted officers
and the 18 others who had put in a
service of more than ten vear: and
who had served the State rallwavs
efficientlv and honestly with neo black
mark whatsoever, were made tn revert
as third class. which {5 a non-garelted
service. This reverslon has placed
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them in jeopardy and has
their career,

The method adopted is egainst all
canong of justice and equity., The
method of downgrading officers was
also against the principles laid down
by Shri Krishnamachari in his report
on Federal Finance Integration which
has the approval of both the Govern-
ment of Mysore and the Central Gov-
. ernment. Paragraph 24 of the report
relating to matters affecting Federal
subjects reads as follows:

marred

“The permanent staff wholly or
substantially engaged on work
connected with Federal subjects in
States on the prescribed dates
should be taken over by the
Centre in appropriate grades on
terms and conditions not less
advantageous than in the service
of the State.”

I wish to lay emphasis on the words
“terms and conditions not less
advantageous than in the service of
the State.” It was also agreed at the
Chief Secretaries and State Ministers
Conference held on 24th-25th February
1950 as follows:

“It is accepted in principle that
an ad hoc Committee should be set
up to assess each . individual
gazetted officer and to make
recommendations to Government
with regard to the particular class
and grade in which he is to be
absorbed and the seniority assign-
ed to him, a member of the
Union Public Service Commission
being associated with the ad hoc
Committee for this purpose.”

It is also stated:

“It is agreed to in principle that
a representative of the State Gov-
ernment or of the State Public
Service Commission should be as-
sociated in an advisory capacity
with the ad hoe Committee .consti-
tuted to deal with the assessment
of the gazetted officers and with
the equation of non-gazetted posts
and grades.”

But none of these principles seems
to have been taken note of when out
of fifty gazetted officers only thirty-
two have been absorbed and the rest
thfown into a most miserable condi-
tion. I may be excused if I say that
in this case there {s a clear breach of
faith, Several representations and
protests made by the State of Mysore
reem to have had no effect, It i1s not
that the posts to i1 in these reverted
gazetted officers are wanting: as a
matter of fact more posts have heen
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crealed and even less qualified men
and men with lesser service drawn
from elsewhere have been posted
there, and the cases of those reverted
were not taken into consideration at

It is surprising to see in the hand-
book aor idoi-02 under tne ulle
“indian nailways” furiusaed to us, the
stutemen. wnat “'the semwority ot the
othcers equaled to class 1 service
vis-a-vis of wne Indian Government
fauways with wnom the ex-State
Services have been regrouped was also
determined tentatively, except in the
case of the ex-Saurashira Hailways.”
[ earnestly appeal to the bon, the
Railway Mimsgter that the cases of
the Mysore State Railway gazetted
officers may be more dispassionately
and sympathetically considered alt an
early date,

On this occasion I wish fo thank
the hon, Minister of Railways for
having decided to take.up the survey
work of the line that will have to
continue from Bangalore onwards upto
Mangalore—the line from Madras to
Bangalore which should be continued
from Bangalore onwards upto
Mangalore via Hassan. I hope that
this will be a broad gauge line. It is
going to be a very important line
indeed. This will be the shortest litié
betwéen the east coast and west coast
of South India connecting the main
land, and it will be very Iimportant,
viewed from various points of utility,
and particularly from the defence point
of view. 1 strongly urge that the
construction of this line be taken up
very early, so that it may afford the
poor people of these parts an
ppportunity to earn something in these
days of distress.

While urging the importance and
urgency of thisg line I cannot lose sight
of the other lines in Mysore State
which have been urged now and again
on the floor of this House and also
through very many representations
from the people of that State, Some
of them are. firstly, the Bangalore-
Hosur line. I am glad that the hon.
Minister has conceded that the line
from Morappur will be taken up. and
I urge upon him that this may be con-
nected with Bangalore, The other
line which Is the shoctest and most
useful is the Thalaruppa-Jog line. 11
fs after all a verv short distance but
it connects a very important place and
a heauty spot in Nvsore State? An
Hon. Member: In the world). Yas. in
the world.

It has also been pressed more thar
once that the Bangalore-Mysore line
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should be electrified. If that Railway
had still continued in the hands of the
Mysore Governmeni, probably they
would have undertak:n this project by
this time. It is from a very long time
that the people of DMpysore have
cherished a hope that they would have
an electric line wvetween these two
important stations, As is well-known,
electricity in Mysore is cheap und
easily available, It may noi t
much at all if this line is electrified,
but on the other hand the advantages
are very many.

I also wish in this connection to
draw the attention of the Government
to a few important points which have
to be considered from the poin* of
view of the welfare conditions of the
passengers. [Ihe one important thing
is the beggar nuisance in the trains,
particularly in the South Indian trains.
Most of these beggars are bighly in-
fected, suffering from infectious and
loathsome dis2ases. Allowing them
entry into the ftrains is highly
dangerous to the safety of the pas-
sengers. And very often it is not
possible to distinguish whether one is
really a beggar or a thief. Frobably
if suituble action is taken, what it
written in the South Indian trains,
namely: There are thieves, beware—
may very soon be aveided. I expect
that the railway guards and station
masters and the railway police will
also be instructed to <cee that these
beggars are not permitted to enter
into the traln or come near the rail-
way premiscs. I suggest that if the
Railway Department 1is so very
interested in .hiz beggar problem they
may rather have a beggar'’s colony,
just as some of thc State Guvernmenis
have opaned up beggars' colonies.
somewhere and all the beggars that
come to the —atlway station or try to
enter into the trains may be taken to
the beggars' colonv and work extract-
ed frcm them, and they may also be
fed.

Shrimati Maydeo (Poona South):
From the speech of the hon. {he Rail.
-way Minister and the books supplied
to us it is obvious that earnest efiorts
have been made for improvinz the
administration of the railways. We
can find many points on which the
Railway Minister deserves congratula-
tions. 1 would specially confine my-
gelf to this and congratulate him for
deciding to take over the small rail-
way line, the Barsi Light Railway.
You will see that this Railway will
cost the Government only Rs. 1.89
crores, while it runs to about 160
miles. If we lovk to the other lines
whicht are proposed to be tuken in
hand in the coming year, the
Khandwa-Hingoli Link, which 1s 186
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miles long will cost about Rs. 7.5
crores, while in# rail connection from
Gua Barabil area to Manharpur
Rourkela - section, which is only 31
miles long, is goiag to cost Govern-
ment nearly Rs. 3.5 crores. This shows
that the financial burden on the Gov-
ernment for Barsi Light Railway will
not be great put still Government will ,
be able to solve difficulties' of many
people at large. The railway line
rund form Latur to Pandharpur. You
will see that Pandbarpur is the
pilgrim capital of Maharashtra and
nearly one to five lakhs of people go
there four times every year. The
portion  between. Kurduwadi and
Pandharpur becomes a bottleneck for
passengers and not for goods. So,
while taking over this line, 1 would
reguest the Railwasy Minister also to
iook to many other inconveniences of
the people. The passeagars are many
times required to stay on the platform
for nearly four days without water or
food or accommodation for sleeping
and it is very necessary to look to
their convenieuce and at the time of
pilgrim days, it is important that
more coaches and engines should be
supplied. Also arrargements should
be made to run more {rains at this
time, While taking into consideration
these new lines, I would like to suggest
that if Goverament decides to take
one more small branch line from
Baramati to Pandharpur which is al-
ready been surveyed. the land acquir-
ed for laying ine railway lines shoald
also be taken over by Government.
This long strip nf land is lying open
for very many years. So, il this part
also is taken over for the prospective
new line. then this bottleneck from
Kurduwadi to Pandharpur will be
lessened and half the pilgrims will be
diverted from Dhond to Pandharpur,
as also from Dhond to Kurduwadi
and Pandharpur.

There is one other point which also
needs attention. The uther end of this
Barsi Light Rafllway iz Latur and
there are two stations, one Latur and
the other Latur Road. These two
stations of the same name are at a
distance of about 20 miles from ecch
other, Latur Rojad lies in the Nizam
State Railway and Latur lies in the
Barsi Light ﬁailway but this small
part only is not connected with the
railway line. It so happens that it
there Is any gonds traffic to be taken
from Latur to Latur Road, then zll
the wagons are required to be emptied,
the goods have t» be taken through
bus upto Latur Road and then again
thre goods have to be taken into the
bogies. So, while considering the
question of taking over this Barai
Light Railway. thase two small items
may be included in the scheme.
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. I would like lo refer to one othar
item. The Railway Minister has paid
special attention to the comforts of
third class passengers and while con-
sidering these, I want to ~uggest ihat
more compartments for women should
be attached to the trains. I find that
here also as in the other House, the
Railway Minister has promised to
attach more compartments for women
and keep them in the middle of the
train. So, I think that this matter will
be given early at‘tention.

The other thing which I would like
to say is that the rallway fares of
third class passengers should be re-
duced as sugdested by some other
hon. Members.

Then I would like to refer to one
other point about the Rallway
Centenary Exhibition. It is said that
at the time of celebrating the Railway
centenary an exhibition will be ar-
ranged to display the principal items
of railway equipment in use, and in-
formation gill be made available in
regard to their specifications, annual
consumption and the feasibility of their
production in India. I feel that this
is a very proper and right approach
for reducing the unemplcyment and
giving impetus te small scale industries
in our country. I think that even
other Departmends of Government
should follow suit and they should
also display a llsi of the parts or items
which are required by them and they
should also tell the public how many
of them can be made in india. At the
same time, to make this proposition
successful,” I think there should be
quantitative control on _the 1nings
brought from outside to India. Only
then our indigenous industries will be
successful,

1 thank you once again for taking
over the Barsi Light Railway.

Shri M. L. Agrawal (Pilibhit Distt.
cum Bareilly Distt—East): Sir, I thank
you for giving me an opporiunity to
make a few observations about the
Railway Budget. Sitting here in this
House for the last year and watching
the proceedings, I have been feeling
that it is far easier to get elected to
this House than to be able to catch
your eye. However, I am glad that
after all, I have, at least, been able to
catch your eyes.

Before I make a few observatlons
about the railway administration, I
would like to say that if I confine my
attention to the shortcomings of the
railway administration, it is not that
I do not appreciate the great progres..
that has been made in the railwuy
administration during the last ‘wo
years and especially, during the time
of our present Minister. As the time
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at my disposal is short and the occa-
sion is to speak on cut motions, I
would confine self to some of the
shortcomings and make constructive
suggestions for improv the condi-
tions of the public and the adminis-
tration. It is a matter of great con-
cern that the surplus in the current
year would be only Rs. 9:48 crores
against the estimated figure of
Rs. 23-47 crores and against Rs. 28.34
crores of 1951-52, In the Budget year
1953-54 also, the surplus would be only
Rs. 9.31 crores. The Ministry should
find suitable steps to bridge this
shortage and restore the surplus to
the past levels,. The Budget speech
and the pamphlet. Towards Better
Conditions of Travel disclose an im-
pressive programme for providing
passenger amenities. Here also I
regret that of the six zones, the North
Eastern is the most neglected, and in
this North-Eastern zone, the sector
which is between Lucknow and
Bareilly is the most neglected. In this
sector, the hon. Minister has given a
long list of new trains as well as ex-
tended trains. But, between Bareilly
and Lucknow, neither has any new
train been introduced nor any train
extended. I would like to point to
the hon. Minister through you that
from Pilibhit branch out two lines,
one to Tanakpur and the other to
Shahjghanpur. Bijsalpur is one of
the three Tehsil headquarters of the
Pilibhit district which is not con-
nected by any pucca road with the
headquarters; nor is there a good
kuccha road. There is no bus service.
It is a big trade centre in the district.
This is served only by two trains
which are quite inadequate to meet
the traffic that offers between these
two points. Before the war three or
four trains used to run between these
points. It is the barest necessity that
at least one more train, which used
to run before the last war., should be
restored between Shahjahanpur and
Pilibhit and between Bisalpur ana
Pilibhit.

Similar is the case with Tanakpur
Though Tanakpur is in the Nainital
district, it is a big trade centre. Both
the trains running to that place are
mixed trains, They are very over-
crowded. It is necessary that we
should have some more trains so that
people may travel there with ease
and so that trade may expand.

Then, I come to another railwa
station. Puranpur. It is also the head-
quarters of a Tehsil which is on the
main line between Bareilly wnd
Lucknow., Only two trains leave
Puranpur in the morning at about
three and four. PFrom Pilibhit. we
nave two trains leaving at about 12
o'clock at night. If a man has to
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come thils short distance of 23 miles,
for two or three hours work, he has
to spend about 24 hours. This place
is not also connected by any pucca
road nor is there a bus service. There
was an accident two years ago when
a merchant wanted to come to Pilibhit
with money in the early hours of the
morning and he was stabbed. From
the safety point of view, as well as
from the point of view of convenience,
it is very necessary that Puranpur
should have some more trains. Their
timings also should be changed. 1
had occasion to write to the hon. Mi-
nister about it. I have received a
reply from the Railway Board 1
which they say that they concede the
necesgity of having a morning train
from Puranpur to Pilibhit and an
evening train from Pilibhit to Puran-
pur, but they have not got the re-
quisite stock. They have promised
that they will put in a shuttle train
or a diesel car service. I do not know
how long we have to wailt for the
promise to be implemented. I think
it would be waliting till the Greek
kalends before we could get these
ordinary amenities.

Then, I would come to the question
of claims due to losses and thefts in
trains, This evil has gone up, In
1938-39 there were claims to the iune
of four lakhs. As against that, it
has now gone up to 314 lakhs, The
hon. Minister has given. in his speech,
a statement which shows that compen-
sation pald during 1051-52 was
2,91,80,867; in 1950-51 it was
3,11,73,233. The number of claims
settled, and arrears, were also given.
New claims were also to the tune of
lakhs. The reason given for the rise
in claims was large-scale pilferage of
essential commodities, thefts in run-
ning trains, etc. With due respect, 1
would submit that in all these thefis,
we cannot always blame the profes-
sional thief alone. There are some
others also who do this. Unless we
make short work of them, and take
strong action against them, these
thefts would not cease. I would like
to know if in any case people other
fhan professional thieves were Involv-
ed and whether any action was taken
against them. If so, I would like the
Ministry to prepare a statement six-
monthly, showing the action taken
against Rallway officials in respect of
these thefts and burglaries.

About the settlement of the claims
also. the hon. Minister has given the
time taken on an average. He said
that in 1948-50 the average was 94
days. in 1950-51 it was 73 days and
fn 1651-52, 72 days. I have no
material here to controvert these
averages. But, as a lawyer, my
experience has been that claims take
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a very long timre to be settled. Under
section 77 of the Railways Act, a
claim is ordinarily to be made with~
in six months from the time when the
goods were entrusted to the railways.
for carriage. Then, there is a further
period of six months for the fillling of
a suit In ecourt. In many cases it has
been found that not even an answer
is given by the railway administration
to the claim preferred. Therefore, it
cannot be said that clalms are settled
80 §oom.

In coming to a settlement also, the
Railway Board have evolved a
formula which they insist on, as the
courts very often give a grealer
amount as damages. ' So, the parties
are not inclined to agree to the very
low amount at which the railways
warlt to settle the claims. Even when
decrees are passed—this is very
important from the public point of
view—and they have become final,
payments are not made and when
these decrees are taken out in execu~
tion, the execution costs have also to
be borne by the railway administra-
tion. I can find no justification for
not paying the decrees when they
have become final, and compelling the
decreeholders to go to court to get the
decrees executed.

I would also”like to say a word
about ticketless travelling. In my
constituency of which T just spoke,
there are two branch lines one going
to Shahjahanpur and the otlrer to
Tanakpur. It is notorious that on
these lines, people do not purchase
tickets. The Railway officials enter
into a deal with the travelling publiec
at less than the scheduled fares and
therefore peonple there also lave
become accustomed not to purchase
any ticket, I think even the last
drive against ticketless travelling so
far as these two branches are con-
cerned has left the problem untouch-
ed. I would request the hon. Minister
to give particular attention to ticket-
less travelling in these two branch
lires.

3 pMm.

I would bring to the notice of (lre
hon. Minister one or two more facts
about the amenities provided by the
Department. There is one station in
my constituency. I went to it and
found a notice board that the booking
office was to be opened one hour be-
fore the arrival of the train. I wailed
for some time and asked the man to
open the window. The train was to
arrive ten minutes later. He resented
very much that I-should have asked
him to open the window. He said:
“These rules cannot be followed. If
thev are followed. we cannot work.
and it iIs not the only thing to be
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done. We have got to do so many
things.” So, I would submit that such
things should be seriously taken notice
of, and the persons who do not follow
the rules which are provided by the
administration for the convenience of
the public should be taken to task.

There is one other point about my
constituency that I would like to say.
Between Bareilly and Lucknow, there
is a station called Bhojeepura. And to
the east of that station is Saithal
station. This distance is eight miles,
while the next station on the other
side of Bhojeepura and Saithal is
each three miles away. Now, the
agricultural produce in between these
two stations, Saithal and Bhojeepura,
mostly sugarcane, is diverted and not
taken to the factories because of the
long distance to these stations. From
the traffic point of view also, there is
a clear necessity of a new station
between Saithal and Bhojeepura. I
had written to the hon. Minister
about this, and the reply I received
was that the matter was under con-
sideration and that it would be looked
into. A long time has elapsed since
then, and I would request fhe hon.
Minister that now this point may be
gone into and a station may be open-
ed between Saithal and Bhojeepura
for the convenience of the public, as
well as for the disposal of the agri-
cultural produce, mostly sugarcane.
It will give universal satisfaction to
the residents there, and I think,
augment the income of the railway
also. As a financial proposition also,
I think, the rallway administration
would not be a loser by opening this
railway station.

o wrEw-AT (AaR-garE AT-
r—fa-sagfas wfmt) @ s
A% for g *® dhrr o I g
fis # [z Fard frax wwe
WEI W A A o
ferrd ®t W WA ® e
W T AM W P o e

fasre T4z 77 ER & A W@
argar & aY ag a9 & a1 F w2 v
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® q@E HUAT WA ¥ THE FH7
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F@ 3y IR I W aA
g § dw &  3IT Ay faed
Ierft T qR q® wE qET
TYT F A W AT WY e A AfY
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qr qaeTs SfeT gfe § a7 o 1A
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[¥re FmTE-AT ]
¥ offaa § wwfom & o9 7@ &

foq su= & Ta1 afax #eq @ W

T & ft fgmw o aff wifgg, &t
fou & g1 Fea= (cut-motions)
* I AOHT A T ATl B AT
awfer FR T OEE FX G §
o 7y s @A g s gawt
T wH A wfgw 7 T ¥
dfqar & aferfoa afeat & feal &
e & foq ¥aw a@ a9 F1 & T
§ forgd ¥ @ ad a T qF
¥q g a9 Ay g araad fawg
# q19 74 #T A THAT § A F IR
7T AT A€ § | FO g OF oy
7 qATaT 9t fF | ¥) § Fora TR
A R 4 g g T e @
T AMF FAAFHIT FSE qN W
ofr aga #% aquE § | T FEN §
f& o ¥aw qdmEmw A adEr
T WAl 21T & I W d H |
go¥e # geqee #ote (scheduled
class) ar=i A 0 F&T 41 |
NHC A q9 Yo F Fo1q A9 H 39
Hegr 47 AT gy faer F® §F 19
ger @ A qmE (R I g ar
IEr e FEe 3 @ W
¥q AW g dwerd f& Q@
TAT T Y AGT WM § EET
¢ 5 ag o faaar oo g =
FEY &, W g A & I foramn
AT TRy A wfoww g
gfddw & g1 wfge, 1 s
[ 4o W Aq ITWI I H
feara & Atwfoat fredt & oY &7 4t
# g s ot fif gaTdr qTgER AT
¥ e ) g S 0 AR § o
NS a1 I & srow FAwET
wTEaT § 6 & 4 7 R34k S e
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T 7 Frowy qaoTs i ag A
WA g | 7 a1 I fopdae
(recruitment) &= § X A
gT#r et woh fewr wmar g
qg  TWT FATX  ATLAY WY T
afgdy & N @ d wfF a9 "my g
adt  wed ddmoe fed oy &,
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feg o 7 19 Y 7 aqoEr 5 Tw-
T % e Sl wr gk oW
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& o et w7 & Y st &0 o
IF W At aft g€ ol Y w7 I
o frdeY oY 2 for & g o
&Y A AT AWEAT €S Y aKAT § A
TG F%UT {Y I F AW FIEY wH A
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FTIM FFTT qET G § I HY T HW
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T AR R AT TG AGKT SR
R faromr § | R A B Fw AR
® FOT IT AR wfoat & foo #
IR &1 AT AY FATY TR IF SR
®r Sifen (loading) &k smefen
(unloading) * X & 3
o wfedi & s ww &Y
# fogr wrar § o fir R faww &
= foar g & f fedt & @R
aft & oy | F & qg wgAT wgT
g fr 9 gfodi w1 397 o wreoifen
#few (co-operative basis) X &
forg & o TUTE qwTE oAt By A
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I #Y dur A faar omw @ W@ W=
& w17 | Ay VA 9T OF HAT AT
gl s & fod amav ¢ Sfew
Iw Tow w far & & 9w I
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fed 9 9 g FH Q@ 1w
TFR ¥ At 1 & & A EmR
[AA F AT TR & 3F FrArafey

ifgr qr 3% ¥ gt fodmEe,

®4 ( Refreshmant Rooms )
Waaragt F 37 € o< fex e o
T F T ¥ frer ol g ww
Sfrz st § 1 T Awfat & R
W F FOHR ¥ wEAr argan § fw gER
arfr F Frat £t gfeatal F s T a8
qET fEg | B g @ 9T F w1
AT E 17 T wegafy o, F Areer
FAngfraagagrigrgy QAEd
afz a7 arers & 3 A af g N A
srAa #7 srsifzy Afge o< 3%
faz sdq '

Ndr  FEw v AwfEl F
ot smq sarg [ f5 g ofa
#T  IEET  FH & | HwW S,
WA T qIERY F§1 ? AE F
&9 & fof av Jgag € ofgq « W@
W T3 & F o o AR Ay
wifed, it a®@ & faedt A w1 +w
g e I ey wfed | @ ERw
&y zady wefew § o A s
g

# R g ooppew wfr iR
TR FAg TEAe oo afcafoa
aifag) #r 97 & qEEc = & R
BTE TAT A9 FX W E A e a9
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FJHF g oeH! A A FommaQ
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FE AT IR IR AL ITH FAAL
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s & fod a1y A I & IEg W
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TR 78 wET & v o g ok
* @ .8 @ & @ @ wfgd
ag TR ¥Y wfe & sur @Y @ &,
afiea fox Y W a § R
B T 9 JAWHTAT A W §
st 3@ ®Y WA gU A % I
A9 F A AT
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. = afeny ¥ o oo e
2 fr a5 0w 3are & i @
R ¥R v A Wk i afw-
wifedt w1 e gET § ) st @
AL arefgy &1 @ w9 Fme F foy
wiar &

wfeai & @R ¥ ford w1 aqaear gt
g1 gt am 77 § fr Yo% F1 At o
qATE F-ET § Aq draw (gang-
men) & T TH TFTF FHL WAT
§ ITE awwr I afgg
T A oagw ¥ G mgwr ae
73 § AN FrATE ¥ afuw § Al
IT AT qg A agT TEREr AT & 4
¥% #¥mw v¥ (medical aid)
TEFAIE IXF AT IZT F7 FSA
W7 FTEr TTGT AW w@AT § | A
T Fq  TRY § 3w oR aaw
& FAATval F1 @0 agT 7 fwedr
g a @ AT IRT ¥ T4 FIW
i atsgA g nams AN g
TZ HEEYT A @ A | 9g
aga wreat 2 few gA F AT fwar
arg Aty gardnt afus sfzand aF
#T o qak & FHAIE! 1 TATHEY
Y ety qfesy & 9@

¥ T W §8 A7 6 ey
d1%9 09 7gH % gr & o &
qr 1% S A E Iy fF damge
®T HEHHITF SHIC § GATET &TQT
qST gAT § A T F9qT AT
W@ & 1afs 37 & T wrE Ay sy
& A1 39 71 w9 e = o @
7 & faar 97 & o A % Sy
xfi &1 wofed €@ € xiw o oy
v afs €& ages & @ o e
aft gav9w WA &< fear g

g7 arr #F oy wgn wgar § R
agx @ gwweg (Unions) we
g 1 feg ddr ¥ gl
ey AT wrfgy o fe srroet oy
® I Y FIH AT YA
Tk T AT QY FFATE

wy foam & aga & swEHA
@R A At vy 5 oww @
¥ # W STEr TgREr FVY § |
@i ( anti-corruption )
¥ awax M frger & 9w & wg S
fre amd ga o fomd womt &
oY 37 ¥ g« &1 geATT FAVE 1 AT®
fezaY € iz gar s 1 F ST A
WHE T gEATE | F 7 W W
#r A mew gt fr ag wEEAT Ty
a1 o7 fF ¥ wEww & gy freaw W
gy dfer wx waw @ wAE A
wE At g § A aww A
o7 a7 wewA A 39 8 foay 7 feem
¥ § a1 ag ot I 07 BN AT ATOY
§ o freadt oty a7 wrht § 1 wofed
9 #Y H1g fasw sgaEqr AT FIET 0

WX FT A wAA AT EITN
oy § § Ig g g ¢ fE
I9 F 7 S # ofr A wnfgn AN
farer Sy & & F7 AT §, TT THTC
¥ TgarT ¥ FT @ i

% wwar g f® amre maddeE w
Ay F wAY FT § AT AZTT FTHI WY
Q¥ FETCA 61 & fora & arq v FW E
¥t forr w1 o' w17 fagr s wwar &0
LR R R R
wgrar g &6 § fore & qwetr ey
grar & & W 39 ¥ qrw agy s
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[FamsY TraTA Eet]
g é | &Y 9w §Wq ¥ ag €
T R e @ oA @ A o
o & S0 § 99 F O Syrar F7TH A
AR s g gl )W
St &1 S S oiw g wifey o

Ifradt & aX & & F wgr av |
a X gfrar § 3w A A wEr FTH
frar § 139 % ¢ g v § A
TR A AR, TR FAETE. AT
AWM FFTS 7 a4y I7 %1 ey o
TEILAT AT FY & | ¥ TW TV ATAT
TR E 0§ Tr A e s
FT 1§ 5 afx aar gfaat 1 awan
& A A AT F AWERA R T ¥ wH
g AFAT § | ITF 9w FO" O 4T

B: A w3 wr forw Y 97 Frazmm o

T THTX I7 F1 4f a7EHY & 9w Ay
WTE T FT AT FT FTH &Y FwATE |

W& sfaforr g/ aradta oo
AN A A @ FwEwd @
seh & | fggemt F agar g o
%m%%&{ﬁﬁmi.
W AEATE ®T IS w7 E, wTey
Al S AL B L L
™ ¥ (@, 37 T I W1 g T
O ¥ e wY aga fewww g £
FTC TR & I09 7 (@ HY aqm
¥ o x s wvar A & Y wy o
S a9 F ¥ & foF wwar «, IR
STt TR A ¥ § fow g 9w Y
¥IA A F FE A ¥AT FOETA
ST ®Y WX WL | A @ H &g g
fr ot oF ford ¥ ga fod § AR
e w7 forrr g3 X Y I @
Ty § Wt & AT F7 sy v oo
AEIT E | I K OF qF ¥ wg
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Frarwar § | wg Aw frater ax
Tifsy g I9 w1 aqAr | I
TET H @ A I FIT KT HE AT (@
7Et £ 1 7g 97 3 wrE a7 § A feeR
¥ AR, ES gt g€ sowe ardfr
& gt 9 wrefeat @i gadt mivar
a7 arelt W &\ Fawwer g R o
TAg ¥ ¥ GRF Y 9 AT T2
T TEF & FIZF §°% AT A A7R
T JAT FY qga Ay @1 WA d
wE BT AL AN LA G € g
feara AT £ 1 & WA WA wiE
{ gragar FEar fF oag gt oft s=Ar
® FaTy & 54 oF qm @A
& QAT A |

T ar qE A FEAT § | A 7Y
fr 7 ot agy @ s 3= &)
3 WY F FFIC IF I H1 A770Q
g g0 S A Ir AT AA ITHF
Tt ATAT & | W I F AW A OATE |
%3 ST A AT A F dwr N A
W T & X 6y 6 gaww aff
gfy + & FTH ¥ qrd v FEar fE ow
xfw ® @R ffadT wgd
2ITWE ITE FZA A A ATy
FedY & AT TR A IT FT FTA
fores e @ AT ATAEAT g AT &)
¥ FTH! FEAT & gEAT € | afy
WX €1 I AT A ArETOEAT T oAY
ag 37 { foar asft § fs ety oy
T 7H qg WA aww ® &T | ag
w37 FY sreqrdt At 97 ¥ & o d
afe o IwEr NF | fggeae A
WY A orel dwr qfw wey af
gE & T oy Wi I Onh WY R
& a AT WA AT W A WA
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€ w%ar £ Wt T omar w W
AN EY wwAT £ F weehw gAY
WERA FT WM W ATE  ATEMEA
v 5 et § el 1@ o w
W |

foror wgrqz & 7 fadiy w9 &
Fiw A E 1 A NI A ® 9@
T[T A oo ) I ARAT
T ¥ I7 AN Y N g A A
§ waar & sy # v A A OR
St Y 7 Fredy 1 A1 F I w7 wA
9 ATEH WY ATHIGT FHIT |

ws ot %o faay a4 w7 § 0

qdr gt 17 ard AR FwAT 4 1 9T A

CHT & F WA AERE ® S AHEA

F7 fagr 1 ag 4 AN R/ @A w1

aya~ faar zu % for & A F1 T

@ HeATE RATE AT ATAT T FAE |
Shri Vallatharas (Pudukkottai): The
iwo great dragons to which the
Indian people are yoked are, one the

Central Budget and the other the
Railway Budget. By a chain of taxa-

tion running over a century, which is.

aggravated in the present years, the
nf(i'rsle of the entire nation has been
broken. The CO;I’II!’IOI‘]I] mgan h:%i beenm
steeped in poverty, unger a -
tinuous starvation, The Union Budget
has admitted that in .the form of
direct taxation the highest pitch has
been reached. In the sphere of the
Railway Budget. now, there ' is
* absolutely a standstill, unless we
pretend ourselves to be so strong and
resourceful for future work.” It is a
fact that since 1849 when the new
settlement in respect of the present
railway system was implemented, the
rate of fares has becen doubled. Hav-
ing bheard the criticisms of hon.
Members in this House during the
last Budget session snd in this ses-
sion, it is qui‘e clear that the question
regarding the Railway Department is
not one of survival, I say that 4t is
not a question of survival, because,
it is' imperatively necessary for De-
fence purposes and for the common
convenience of the people. Either it
1z a dilapidated one or a successful
one: but In either case it must

497 PSD.
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continue. But the real ques..wn that
is facing us is this—whether it is the
present Ministry or the past Ministry
that is responsible—or the department
and the officers who handle things.
or all stand condemned in the eye of
the public. There is no use of saying
that people are pushed out of the
third class and that there is no
amenity and no convenience in the
train. All these things have been
repea‘edly told, and . the thick-skinned
edministration have received them
calmly and even with smiling faces
at times, It is a deplorable story
that in spite of having great scope
for future improvement, the corrup-
tion of the official stock has led this
country to the present state of ruin
and suffering. If they are not guing
to redeem themselves, certainly there
must be some way out of this
Despite the fact that the Congress
Party is the ruling party and is in a
majority, 1 say- the Ministry must
resigh at least as a token. I am not
offering my remarks in any vindictive
spirit—against any partr or any
individual; but see the affairs, place
your finger on your conscience and
see what things are. (Interruption) I
will © tell you the parable of the
friendship between the rat and the
frog. The frog is a docile being con-
fined to the water.. It is lika the Rail-
way Department within its own
forum, N

Mr, Deputy-Speaker: 1 am giving only
ten minutes to every hon.' Member.
The frog may take away some of his

time.

Shrl Vallatharas: I am sorry the
Chair has ‘been forced to make these
observations. Of course., even if you
speak. Sir, you tell stories in a
pleasant manner. I tor ran say harsh
things in civilised language. -

Mr. Deputy-Speaker: You may go
on but I am afraid it will take away
some of your time.

Shri Vallatharas: Whatever 1 do.
whether it is a good performance or
whether i1 is a bad performance, whe-
ther I am an infliction or not, T must
do it for my existence; or else our
existence will not be justified.

The rat in the parable is
Central Budget -3 the frog is tﬂ:
Railway Department. A friendship
was sought to be established between
the two. A rope was tied between -
the two, When the criticism comes
from the public, both of them are -
either lifted tfo the skies or both of

them fall to the ground. That Is how
this Union Budget has spoiled the
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[Shri Vallatharas]

Railway Budget and the Railway
Budget has spoiled the Union Budget.
In that way things have happened.
As a part of the major policy, I am
submitting this. Why should you
take four per cent, of the so-called
capital employed? After all it is our
own institution, it is our own property,
the property of the nation. The word
‘employed’ is important. Have you
assessed the capital at any time just
to make this calculation of four per
cent.” Have you at all analysed what
this capital is; have you evaluated
the capital®é Yet, you wanf this four
per cent. This four per cent. is paid
by the passenger.

—

Then there is the other item, the
Reserve Fund for which 15 crores of
rupees has to be paid every year.
All these funds go together amount-
ing to about Rs. 40 crores. The pas-
senger is made io pay. There is no
use pleading that the rallways can-
not exist without the passenger. The
passenger is made to pay and the
money is reserved for railway funds,
which funds are largely utilised for
balancing the General Budget. This
is not my opinion only; it is the con-
sidered opinion of the United Nations.
and, if anybody of-you have not read
it, I will give the book. The responsible
officers and Ministers can go through
that and see. You praise to the skies
that you have got the Assam link.
You say 34 million dollars have been
granted by the World Bank for
Development and Reconstruction. The
fares and freights have been doubled
and yet’ you say these are low as
compared with other countries. After
the war, the swing which made the
whole world prices fall, has also visit-
ed this country. Nowhere in this
world is there a railway institution
which makes out so much annual
surplus as the Indian railways, and
the whole amount goes into the hands
of the Finance Minister for his balane-
ing the Central Budget.

Dr. N. B. Khare (Gwalior): They
are Siamese twins.

Shri Vallatharas: T will finish with-
in fifteen minutes.

Mr. Deputy-Speaker: Ten minutes.

Shri Vallatharas: Anything which
the Chair is pleased to give. I am
not here to protest but I would say
it will be injustice. The quantum
must not depend upon the personali-
tles that are speaking. There
mus* be the utmost possible liberty
for a person to express what he feels.

I submit without any protest to the
Chair. : .

Now, the Railway Budget just like
the Union Budget is possessed by
three  grips. Either you must
suffocate and die or you must find out
the means to breathe freedom, One
is that after independence there has
been a natural ddesire- for ex sion.
The Central Budget and the ilway
Budget planned very busily big sche-
mes and plans with very great capital
investments. Then they find them-
selves in the delicate position that
costs are going high and they cannot
keep on. The third is the stage of
withdrawing or cu*ting grants and
advances.

Yesterday the hon, Minister of Rail-
ways said that there have been
complaints that the South has been
neglected. Have you not neglected
the South? No doubt, you have
neglected the South. you have
neglected the South to your own
destruction. 'I want to place the
emphasis on that. If you do not
rectify things at least hereafter, sud-
denly you will see things which I do
not want to tell you now. There is
no time for me to repeat all these
things now. WMadras is now a red rag
for all of you. The little hold that
the Congress has on the people, you
must preserve or else you die a
natural and legal death, in this coun-
try, as a constitutional force. I will
be very sorry if the Congress allows
it. But one c¢annot help that, When
a person is going to die persistently
and emphatically, you cannot prevent
him. My hon. friend, the Minister
pleaded that he had no money.

Mr, Deputy-Speaker; Please address
the Chair., -

hri Vallatharas: I will give the
statistics in course of time. All you,
have collected from the Sputh you
have simply wasted and squandered
all round the North. Some things
may be useful. I do not grudge them.
But, on the other hand, a proportionate
amount should be spent on the South.
That is one thing which I want to
press in this Railway Budget.

Now, you have no money. The
fares have gone very high, You
compare it with other countries where
the national income, and the ' per
capita income are more and they pay
more fares. Here the per capita
income has come to the zero level or
éven minus level, So it is not correct
to compare with the other countries.
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We have no money to spare. The
Railway Minister and the Railway
officials have not at all looked into
the facts, Why has there been a
recession in the income or the earn-
ings this year or the years preyious-
ly? Ever since 1950-51 there has been
a decline in the passenger traffic. The
increase in fares has brought about
the present despondency. The hon.
Minister - says that agriculture and
good harvest will bring in more.
Never in your life can you see
prosperous agriculture of the previous
decade, Things are so bad. Nature
itself iz against all of you. As a matter
of fact, so long @s the present rule
cuntinues, you will have scarcity and
scarcity only. You will have to depend
upon days coming, but good
days will not come all at once. Fifteen
years of drought and hunger will not
end in an hour. Even if there is no
cyclone like the one that raged in the
South some time ago, and there is
freedom from drought and famine, the
ills of the past cannot be remedied in
a day. They will continue for another
decade. So, do not depend upon agri-
culture, or the Japanese method of
rice cultivation. There is so much
noise made about this Japanese
method, byt the hollowness of it all
is abominable and obnoxious.

Dr. Lanka Sundaram: What about
synthetic rice?

Shri Vallatharas: Men also can be
made synthetic and production also
can be_ made synthetic,

Now, as a matter of fact this reces-
sion in income has been due to the
fact that the rich and the propitious
people are ‘outside the scope of the
direct heavy taxation by way of
increased fares, and so long as the
rich and the propitious are outside
the scope and grip of the increased
railway fares and freights, and the
people with diamond rings, golden
chains, golden bangles, and silken
saris etc. travel in the third class,
standing even on the footboards for
want of accommodation, how can you
¥et income? These opulent people
have descended to the level of travel-
ling in the lower class, whereas the
poor man has no other choice except
to travel in the third class, If there
is a fourth class or a fifth class, or
if walking by the railway line is al
lowed, he will resort to it. But the
general tendency throughout the
country is—and let me submit for the
sake of your intelligence and informa-
tion this important fact—that every-
one wants to cut short his travelling
expenses. I am expected to pay Rs.
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50 from Pudukkottai to Delhi by the
third class. 1 am a Member of this
House, and yet I cannot afford to
travel in the inter class. See my
position. One should be ashamed to
say it. One should be ashamed to
statement that a
Member of Parliament is not able to
travel in a class higher than the third
class.

st e (st gETRETR—
qfiewsr): Y ? g

Shri Vallatharas: Because we have
to bring our children and family: Rs.
50 per head means for a husband and
wife and one child a total sum of Rs.
130, If any of us can afford to travel
in the first class or the second class,
it is a different thing, but I cannot
afford it. Originally, 1{he fare was
only Rs. 17 or 18, but now it is Rs. 50.
When I, a Member of Parliament,
find it difficult, is there any ordinary
common man in this country who has
got his income secured to an extent
+hat he can make this luxury journey
from Madras to Delhi by paying
Rs. 507 So, he minimises the trips.
Even his holy visit to Kashi—I am
speaking of the people from the
South—has become a rarity. The

. Northern-man's exodus to Rameshwa-

ram for a holy dip has also equally
become scarce. So, if you believe that
there is any stimulus for ple to
‘ravel by the railway, then that bellef
borders upon cowardice or ignorance.
There must be stimulus for people to
travel more. The Railway Department
should work at a reduced cost, at an
efficient Jevel, and on an honest basis.
If these three things are not satisfled,
it u:t impossible to get any improve-
ment.

Lastly, I want to draw attention to
corruption. Of course, the anti-cor-

. ruption machinery is there. Well and

good. But corruption iz a flne, nice
and scientifically woven fabric in this
country, If at all this country has
achieved anything in unification and
in consonance, including in its scope
all sections of the officialdom and the
people, it is only corruption, If at
all any legacy Is to be left by the
party at present in power, It is a
strong embodiment of corruption and
nothing else. **¢

What is the genuine effort you have
made during the last nine months to
end this corruption?

Babr; Ramnarayan 8 H -
bagh ‘Vest): Nothing, S (S

*Expunged as ordered by the Chair.
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‘Shri Vallatharas: The Public Ac- [ framt gAY -
counts Committee, the Estimates ot ae e (
Committee and the Auditor-General’s faqr-dramg ) - waraw wd, A
reports are three things that speak of N . .F'
irregularities. PInlladdk'tmiia our open AATGH AT F] FFATE J]ATE WA(F
discussion in Parliamen s broug
forth the same point, *** fre® @ & awe & www< 9 A
onl . dl‘ a7 ASF F1 qvr Ad fer av, A2
' nly two sentences more, an - a
will finish. , A 7 OF grer J1 W T g |
Mr. Deputy-Speaker: I have ‘given # WA @ g W A S
him seventeen minutes, not fifteen. =0 E F‘Fﬁ"f 7T T FY H@ﬂ“’i
Shri Vallatharas: I will finish + in g]' q@‘ faar afsw < ma’ FIT W

iwo, sentences.

a7 Y frevd | ooy F O O WAD

Mr. Deputy-Speaker: No. : :
r. Deputy-Speaker: No ¥ arar g fow w1 am fosg R E 0

. s . . . . faew w27 oF dw wq@ & fFoorap A
M. Deputy.Speaker: 1 will naw [E T § A qEART  H
all n mber t ak, >
Pecause b s o poken o mowe AR A v 1 w7 e
. _ . @SR A AT ¥ FIAAT 7 agw AT
Wl w (frer A i Th §, W A wk wes

?"fﬁ‘“@ﬁ“ﬁ“‘m“‘-f) § . A fed A s & fF i@
LR Wﬂ: .=.=r‘ F FE \enf #) wfyai awd T §, Pt § T B
FqAT aTF & WAT wPIw s IR & 3 wed afi & Bt
faarr # wegarg 3 &1 st foe m%ﬁﬁmﬁwra‘ﬁm;mmﬁl
v §, s fr sl B @ ﬁ'a‘ti:mugmwg‘ﬁ;ni;f;
gm (session) # 3% 1§ & 78 @ W5 s | & ag fie
ST F N AT WA A er 2 o it fivr w2w F

fror agr 37 # wfewR ad &
w wh wedzadd  (consti- :?}rrgﬂﬁﬁﬁ#‘rm F W

tuency) # fewwd w6 § ae .
' [PanpjT THAKUR DAs BHARGAVA im

w7 the Chair]
_ faer w2a o &Y otel & a¥ g
Mr. Deputy-Speaker: So far as the eI 2 | qE 93 WrCTAd & Ay
hon, Member is concerned, he wanted N " : . & -
me tko lnclu'I(‘ig his name in 11'.1he lisge:t sgagrfromg fege frr 7 g
speakers. e practice we have n N
following so long is that each party T ﬁmg | ¥9 " 7 &€ a0 &
is entitled to choose its own spokes- qa 3
men. If tl{ne lnartlj\.'rals ll:ot \;ri!.llgg;o set o i Z d T wié a7 afas
up a particulay Member for' pur- & FETH
pose of keeping up the level of the & to\ ) Qo0 Co, o * i'
debate, T rannot take the responsibility afeq ofg® @ gl 5 it ¥ 58
of calling ubon him to speak. I leave .
it to the party to do so. T may tel 7z fereras & v ora fre® wie awarare
m that he must go to the whip of o
%is partyt atlljc]l utet hisﬁname :ﬁecmdl:id ¥ o awy 7 fow e Y 77 sy
e is nol able to convince whip ~ .
and he is quarrelling with me. wu & e d oF fofwa g
. . « e . A W) & 67 | I Qyor & R R

*Expunged as ordered by the Chair.
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WA megar fF oAy I
TS awr o g #A oww
A wgm @ wf W & fod
firam & < age ot fasranfrr s 3
AT 7 AT ATYT § Faar Freveriy AL,
qftedr FTe F fawdt § a1 qw=
WTER, FATH AT IAT W, FHrT (R
afeedT Fwrds mrEat w1 97 fow faar,
g sre 7 fasq wqar w1 amw 5 A
four |\ & 7 oY fefam doar fas
3w & A A ff qrvg 3y wEAn
LHAY o @ g E, § A Ay qer
3fer & @1x @ a1 fr oz fisg
TR &Y srEAT o ¥ Wiy § famre
w1 ¥t 39 Ao N 3@ T
& oo At A e gar el #
FqR faw w9z w7 Ifaa Twwar

gl

Tz sy fasy wiw 1 oAl
AT #1777 ANWy § | Forw wwe
it s’ & samy, S ¥ Q7 A%
3% & o 78 feart ¥ e wwTT
faeq w¥w & wor o sty Y femk
78 ¥ 1 e adww FeE 8 foi
& FTATT qg N2 T gHwC & Afror
qardf ¥ wo g & wE afew ufs-
A frzdl, wraa, wwfen qraay,
T, Feqfran §1q, gEs, atan, 1
FT 99T, T, i, gf, wew, a7,
18 #T 4Ty, AT €T, g, A
9T, o AR A a, @ A
Ty fiagy smar Wy fagr o
sreft & 1 ag A, s oft, sy R
* fiE §, 7% 7@ ¥ a9 amE W@iTT
o &Y § o aw fggmrer &
TR T &7 $rger foar fasg 3w &
T %Y T qrar wrar | wgt ox W@
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fardet  mpdfe dni Ry ¥ 4

"W H Qoo AT M@ ufwr ¥ wWeT

g afirwr wgt 3= 7 Q17 & wrw, YT
T 1A ¥ $TXW, Lo0, oo Roo, J00
are v EEfrd ST A NI & wTOT,

qg TSt IKIT 9A F | KA AT
gk W F AT A N F, wST

ot ¥ st A wgt F vl Ay

w1 wrwr ot wfaey § o g 1 d R

1Y WY AY SiwE Py w3 WY TwA AR
f’rﬁﬁé&fﬁil

AT PR 7 A @ F[AE
A Afger 7y v d g
g1 gufen Ak Nfger § & W@
qgw war § Sfew faqe & ogt
KOiﬁmWrii‘G%ﬂﬁii
S AT AT § | N 9T |7
®1 oW &% g (area) & W
fis Yoo Fd® & & 1 AT AW
ofc 8 gu o agf W afi . qui
foaer & cooy vy i o= .
AT §, W YA FT 0T T 1w
i T AT H o
ag fogrwt ag cor g & xwled,
sfrar oft, A g g & fe - g Ao
% foq ™ w7 & AW ¥ oy
o fear

o ¥ srfafor freg w2w & eeng,

gy o T e F e g

Fraemer & agt & forel & off & Y
13y o @Y fie N B P
freeefYd 1agt w1t 3= i § (qwT
Y oy sraer oqvw € | FAF goAAT A
At #1 fe mfyat apdft ad o £m
7 gtr o fe 37 w1 f7= 1 a9g S
fear oma | ¥few agt & for ot 4
odt wiw s g f6 awt I A ot
TR AW T F G fra g
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[ aree qao. foardt]
gr oy W A & | wgiqUAETY
gra frerem o & 1 wer &0 oW
oficar vo wide § 1| g ¥ W Yy
RS SU S SRR UL
freed & Bk a7 storr, gfaae s
Fafi =g ¥ | @y wwe ¥y =gt
faxawr e d Mowqe Y 7
g orgt 3 e wwn Tgre § gt o
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Shri L. B. Shastrl: There is not
much time at my disposal. Hence I
would select only a few points on
which I would like to place my views.

Mr. Vittal Rao has raised the ques-
tion of the non-implementation of the
Adjudicator’'s award on the N, S.
Railway. The position has been
examined and it is found that, barring
a very few number of men, all the
additional staff required for the full
implementation of the Adjudicator's
award are already in position, and the
award will be fully implemented by
31st of March, 1953,

[ would like to say the same thing
abcut leave reserve. except that in
the case of the station masters there
will be some Aifficuity until the men

27 FEBRUARY 1953 Demands for Granis 3%

who have been recruited have been
trained, )

He also said something about the
Convention resolution. In that con-
nection he said that the payment
which was to be made for the Barsl
Light Railway should not have been
charged to the Development Fund.
Well, it has been decided that if the
return on the purchase price shows
that il is unremunerative, that Is if
the return on the investment is less
than 4:25 per cent., the charge should
be to the Development Fund, The
Barsi Light Railway is anticipated to
be unremunerative, and on account
of that reason the purchase price has _
been charged to the Development
Fund.

Mr. Anthony has raised several
points, I cannot deal with all the
points raised by him here and now.
But I am told that he has already
written to the Railway Board about
many of them. I think he hasg raised
some new points here. I will certain-
Ly get them examined further and
will inform him about them. But
about two or three matters which he
raised and which I consider important,
I »nall say a few words. He has
referred to the Selection Boards and
made various suggestions for their
improvement, like publishing the
resul's within a week, moderating
examinations, etc. Well, I welcome
the suggestions made by him and as
1 have said in my speech, the gues-
tion of improving the procedure of
Selection Boards is already under
consideration and the suggestion made
by the hon. Member will certainly
be given due consideration.

Then he said that the work of the
Seniority Committee should be
expedited. Well, I entirely agree
with him and this matter is engaging
our attention and everything possible
is being done to expedite the work. I
cannot give him the exact time of
how long it will take but we will try
to finish the work within six to elght
months.

Mr. Anthony also * referred to the
hardship cauked 10 the staff by being
kept for long periods under suspen-
sion. Well, I am myself conaclous of
the need for relieving their distress on
this account but the difficulty arises
when a case [s sent to court, AsB soon
as a case Is sent to a court. the staff
concerned is immediately suspended
and till the court has disposed of the
case, the person concerned hasg to re-
main under suspension.

‘Mr.‘Anthony also referred td the
disparity as between divisions on
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[Shri L. B. Shastri]

railways in the grant of officiating al-
lowance. The disparity in the rules
as belween raliways has already
come to our notice and action has al-
ready been taken to make the pro-
cedure uniform

" 8hri Gowda from Mysore has raised
the question of ex-State employees of
Mpysore, 1 may inform him that the
“question of the staff of some of the
ex-State Rallways is under my consi-
deration and Mpysore is one of them.
I can’ only assure the Member that
this matter would reteive my earnest
attention. N

Shri Ram Nagina Singh said some-
thing about his Chit Baragaon station.
What I am concerned ' here with is
the categorical statement that he
made that at this particular station..
the staff take large sums of money
for supplying wagons. I would like
to tell him that we shall ask for &
specinl enquiry and I hope the hon.
Member will also
co-operation in the matter.

Several suggestions have been.made
regarding improvement on different
stations rand .the provision of ameni-
ties and certain suggestions have
been made in regard to the construc-
tion of new lines, It is not possible
to deal with them here but I shall
look Into them and certainly, in re-
gard to the matter of amenities and
improvements, etc., try to do what I
can.

I may say a few words about the
B.B. Railway of Bihar. Well, that
matter has been brought to our notice
by the Bihar Government. We do
not propose to take it over but I have
‘asked the Chairman, Railway Board,
who will .shortly be visiting Bihar, to
discuss this matter with the Bihar
Government.

Two or three Members from the
Scheduled Castes spoke about their
position on railways, Goverpment is
fully conscious of their position in
Government services and - they are
taking such steps as are practicable
to increase their representation in the
services. 1 know the special difficul-
ties of the Scheduled Castes' brethren
and I want to do as much as I can.
I am already seeing what I can do for
them, especially in regard to the rail-
way administration.

One suggestion was made that a
rson .belonging to the Scheduled
astes should be appointed to the

Rallway Commission. [ ain prepared
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to ex_amine“the feasibitity «f this spg-
gestion. '

Much has been .aid abcut the diffi-
culties the workers have to face in
regard to medical facilities and hous-
ing, etc. I know we have to do much
for the workers but if the House will
permit me, I may say in brief what we"
are doing at present.
ing about Rs. 38 crores per annum
for building new quarters and improv-
ing’ the old ones. We are spending
another Rs, three crores per annum on
health and medical gervices, We are
spending about Rs. 60 lakhs a year -on
educational facilities. We
spending about Rs. ten ‘lakhs a year
for the Staff Benefit Fund for sports,
etc.. and there are about 500 institutes
and clubs for which bulldings and
initial equipment are found by the
railways. We will continue to do still
more within, of course, the funds at

. our disposal.

Dr. Lanka Sundaram raised the
question  of recognition of the All-
India :Railway Ministerial Staff As-
sociation. He stated that our policy
was inconsistent in this matter and
perhgrs cited the recognition of :Class
II Officers’ Association as an example.
The recogpition of Assogiations of
gazetted officers and Unions of non-
gazetted staff is on an entirely different
footing and is regulated by a dif-
ferent set of rules. Gazetted officers
are not entitled to form Unions and
the recognition of their Association
does not entitle them to any privileges
beyond making representations.

Mr. Nambiar has again repeated the
charge of embezzlement in regard to
the Schlieren Agreement. If you will
pardon me, I may say that Mr.
Nambiar takes specjal pains to misstate
facts, Well, if he 1 permit me, I
shall quote a news which has appear-
ed in hie Tamil paper. The hon.
Member had put certain questions in
regard to the recognition of = the
Southern Railway Union. The answer
%?es g;:;n b{ thg Deputyed Minister.

er has beeh quot in th
Tamil paper Thozhilarasu. at

Shri Chatiopadhyaya:

catch it.

Shri L. B, Shastri: You have fol-
lowed it. It is Thozhilarasu. If the
House may like I shall try to read it
in Tamil. Hg has quoted the answer.
Then below that: .

Labour wunion angeekara vizhayat-
thai. thaniyaka pariseelikkapaduvatha-
kavum merchonna arasanga kolgai

I could not

are also -

0

We are spend- °*
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dabour uynion vizhayuthil lcuquke
airkathu enrum thozhar Nambiari-
dathil railway manthiri vakkuruthiali-
thchullar,

Translated into English it says that
the Railway Minister has given an as-
surance to comrade Nambiar that the
quesuon of recognition of the Labour
Union is being examined separately
and that the Government's decision
staled above will not stand in the way
0!I the Labour Union, [ do not want
10 con'radict it in his face just here.
1 can only tell hum that it is not cor-
‘rect and there have been absolutely
no talks on these lines-, belween him
4and me,

Shri Nambiar: The proceedings of
ihat cay can be seen.

shri L. B. Shasiri: [ have never
denied tnet the agreement had its de-
tects. | nave never said that. If he
will only go through the report of the
Public Accounts Committee, 1 am
.quile sure that what 1 said will be
tound to be absolutely correct. What
the ' Publhic Accounts Committee has
said is about the terms of the agree-
ment which was entered into, an@ the
detecis of the agreement. They could
have used the word ‘embezziement'.
‘Inat word was not taboo to the
Public Accounts Committee, But, they
have never said that., Of course, I
know that they are satistied on that
point,

1 do hot remember the name, but
Mr. Nambiar reterred to a particular
case ot men being told off for two
days in order, to retain them as casual
lapour. I can only tell him that this
is against the specific instructions on
the subject, We will investigate the
case which he has referred to. He also
mentioned about the ad hoc tribunal.
The tribunal has not yet been formed
and the actual composition of the
tribundl is under discussion, as also
the subjects which have to be referred
to the tribunal. So far ds I can see,
it will not be possible to include in
the tribuna]l the unions which are not
.affiliated to the two Federations.

The main point which he referred
to was about the recognition of unions,
especially the recognition of the

. Southern Railway Union. Recognition
of unjions is based on certain
principles. No doubt, the railway and
t.hel fwz;rkers hav;m arrived at some
satisfactory working arrangement
after a great deal of dldcussion and
deliberation. So far as I can see, the
arrangement is both in the interests
of the workers as well as the railways.
The basic fact is that the Railway
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. Board will only deal with All India

bodies and the unions which are affi-
liated to either~ot thém. There are
certain exceptions in a few cases be-
cause recoghition was given a long
time ago. Dr. Lanka Sundaram refer
red to a few unioris which have go.
recognition. 1 may tell him that in
‘one case, it is perhaps 25 or 30 years
ago that that recognition was given.
It is difficult .for me to withdraw
recognition from them unless every
aspect of the matter has been examin- ,
ed and gone into fully. However, it
would be our effort to bring about as

far as possible uniformity in this
matter.  Shri  Venkataramsn has
rightly pointed out that sectional

unions should not be encouraged, I
entirely -agree with him. I would
like Dr. Lanka Sundaram to accept
the sound principle and ask the minis-
terial s*aff to make common cause -
with others. The grievance of Mr.
Namblar in regard to the guestion of
retognition of- his union should be, in
fact, more against his fellow workers
in the labour field and not against us.

Shri Nambiar: We want your .
recognition, not their recognition.
. Nhri L, B, Shastrl: The hon, Member
accused me of having political motives.
I am sorry I have to bring the same
charge against him. I would like the
House to lpok at his - speeches and
writings and those of his colleagues.
They are full of politics, as if he is
forming a plank not to fight for the
labour cause, but to fight against the

existing Governinent on all fronts.

Shri Raghavaiah (Ongole): May [
submit that the hon., Minister is com-
mitting the fallacy of...... (Interruption),

Shri L. B, Shastrl: I must say that
that is hardly fair. In fact, I am
sometimes amazed to see some of the
speeches made by the® railway
employees in this union, I will not
guote therh here, That will take much
of the time of the House. But, I
wonder if these employees would ever
be able to perform their duty satis-
factorily. I think that Mr. Nambiar
and his friends have to work with a
different outlook altogether. He  will
excuse me if I say that he and his
colleagues have failed to make a cor-
rect appraisal of the real situation in
the country and therefore . have
frequently faltered and ed. [
would beg of him to understand the
existing position of the country and
see where the rallway worker stands
in that picture. Then alone would he
be able to assess the correct position
and formulate a proper labour policy.

Shri Nambiar: What is that?
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[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: 1 will treat all
the cut motions that have been tabled
as having been rhoved, in addition to

those that have been

specifically

moved on Demands Nos, 1, 4 and 8.

1 have been advised that there is

agreement

may be put to the

House divide.

that cut motion No. 250
House and the,
Now, there is some

ifficulty’ regarding cut motion No. 250,
on. Members are aware that a cut
motion, where it is a token cut, for
example, that the Demand under the
head ‘Railway Board’' be reduced by
Rs. 100/-, must restrict itself to one

grievance,

There are three kinds of cut motions,
as hon. Members are aware. One is
refusal of supplies, where the entire
amount is reduced to rupee one. That

means individual
not to be discussed.
administrative matters

grievances ought
Policy and
relating to

that particular Demand are to be

discussed,

With respect to economy

cuts, the exact amount, say Rs, 50,000

or Rs. 1,00,000 and so on,
The third one, involving a

is specified.
token cut, .

is for the purpose of drawing the at-

tention of the
individual grievances.
One grievance can

Government to
Not more than
form the subject

matter of such a cut motion because

Division No. 2)
At ingh, Bhri
Awmjad All, Bhri
Bahadur Bingh, Shrl
Banerjee, Bhrl
Basy, Shri K. E.
Biren Dutt, 8hri
Boovaraghasamy, 3hri
Buchhlkotalah, §hri

Chakruvartty, Shrimatl Renu

Chutterjee, Shri N. (.
Chatterjes, Shrl Tusha
Chattopadhyaya, Shrl

{ huudhurl, Bhri T. K,
Chowdary, Bhrl (. R,
Chowdlury, 8hri N. B,
Damodaran, 8hri N. P,
Das, 8hri B, C,

Das, dhrl Surangudhar
Deogam, 8hel
Doraswamy, Shri

“inm Malludors, Bhri
Gidwanl, Shri

Go . padaswainy, Shri
Jvaraman, 8hri
Eandasamy Bhri

AYES
Kolappan, Shri
Khardekar, Bhri
Khare, Dr. N. B.

Kripalanl, Bhrimat! Bucheta

Krishna, Bhrl M. R,
Krishnuswaml, Dr.
Mahata, Shri B,
Mujhl, 8hel ChBitan

Mascarene, Eumarl Anule

Menou, Bhri Damodars
Mishra, Pandit 8. C.
Misetr, Bhrl V.

there is no limit to the number of
cut motion§ that can be tabled by an
hon. Member. He has only to split
them. I would request the hon. Mem-
ber in whose name this cut motion
stands, Mr, Damodara Menon, to
restrict this motion to any one of
those items. :

Shri Nambiar: I have one submis-
sion to make, Here, this relates to
the Railway Board. It is the fallure
of the Rairwa_v Board we are discus-
sing, and why can we not discuss all
the items under it? .

‘Mr. Deputy,Speaker: I have no
objection if the suggestion of the bon.
Member is that we should cha the
Rules hereafter, but under the Rules
as they exist—the hon. Member will
kindly hear what I say—all that is
technically necessary is to have it
split over various cut motions. That
might have been done. Even now, I
am not avoiding it altogether. All
that I say is that this may be restrict~
ed to one item,

I will now put the  cut motion to the
vote of the House. The question 1s:

“That the demand under the head

‘Railway Board’ be reduced by
Rs. 100.”
The . House divided: Ayes, T4:
Noes, 255.
[4-32 P.M.

Ramdeeshajah, 8hri
Ramnparayan Singh, Baba
Randaman Bingh, Bhri
Rao, Dr. Rama

Rao, 8hri Gopala

Rao, Bhrl K. 8. .
Hao, Bhrl P. subba

Rao, Bhrl Mohara

Rao, Bhrl Vittal

Rasmi, Bhri 8. K.

Reddl, Shrl Madhaso
Reddy, Shrl Bewara

Mukerjee,3hri H N. Rishang Kelshing, 8hrd
Murthy, Bhri B, B, Shakuntals, Bhrimat]
Mushar, Bhrl Bhasiri, Bhrl B. D,
Nair, Bhrl N, Breekantan Bingh, Bhri B. N.
Nanblar, Bhr fobrahinanyam, Bhri K,
Nanadus, Bhri Bubdaram, Dr. Lanka

‘Nathanl, 8hrl H. B,

Nalr, Bhrl V., P,
Pandey, Dr. Natabar
Punnoose, 8hri
Raghavacharl, Shrl
Raghavalah, 8hri
Ramasami. Bhrl, M D.

Swam|, 8hr] Shivamnrihi
Bwamy, Bhri N. R. M.
Trivedl, Bhri U, M,
Vallutharas, Bhri
Veeraswaml, Burt

v erma, Bhrl Bumj
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bdullabhal, Mulla
Abdus Battar, 8hri
Achint Bam, Lals
Achuthan, 8hrl
Agarwal, Prof.
Agarawal, Bhri H. L.
Agrawal, Bhrl M. L.
Alugesan, Shri
Altekar, shri
Alva, 8Shri Joachim
Asthaas, Shri
‘Badan Bingh, Ch.
Balasybramaniam, 8hrl
Banasal, Shri
Barmman, Shri
Barupal, 8hri
Basappa, Bhri
Bhagat, Bhrl B. B.
Bbakts Darshan, Shri
Bhandar], Bhrl
Bhuratl, 8hrl G. 8.
Bhartlys, Shri 8. B.
Bhargava, Pundit Thakur Das
Bhatt, Bhrl C, 5.
Bhawanjl, Shri
Bhoasle, Major-General
Bldarl, shri
Birbal singh, shrl
Bogawat, Shri
Boroosn, Bhri
Bose, 3hrl P, C.
Buragohaln, 8hri
Chacko, Shrl P, T.
Chanda, 8hrl Anll K.
Chandak, Shrl *
Chand: kh ., Bhrd §
Qharak, 8hel
Chatterjoe, Dr. 5usilrandan
Ohaturved!, Shri
Chavda, 8hri
Chstilar, Shri T. 8, A.
Chinarls, Shri
Chaudhrl, Bhrl M, Shaflee
abhl, 8 hri
Damar, Shri
Das, Dr. M. M.
Daas, Shri B,
Das, 8hri B, K.
Daas, 5hri Bsli Ram
Das, bhrl K. K.
Da#, Bhrl Haw Dbupl
Das, shrl 8, N.
Das,Bhrl N. T,
Datar, Bhrl
Deb, Bhd 8, C.
Desai, 8hri K. K.
Ideshmukh, 8hri C. I),
Deshmukh, Bhel K, G,
Deshpafide, an'i'l'" a1,

ulekar, Bhri
ggbe. s'!:rl Mulchand

NOESB

Dube, Bhri U. 8,
Dubey, 8hri B. G,
Dwived!, 8hri D. P,
Dwivedi, Bhri M, L.
Bbepeser, Dr.
Fotedar, Pagdft -
Gadgl), Bhrl

Gagdhl, 8hri Feroze
Gandhl, Bhrl M. M.
Gapdhl, Bhrl V. B,
Ganga Devl, Bhrlinat]
Ganpat! Ram, Bhri
Ghose, Bhri 8. M.
Gulam Qader, SBhri
Gopl Rewn, Bhri
Gourder, 8hrl K. P.
Gounder, 8hrl K. 8.
Guba, Bhrl A. C.
Gupta, Shr! Badshah

. Harl Mohan, Dr.

Haxarlka, 8hrl J.N.
Heda, ihrl
Mem RBaj, Shrl =~
1brahim, Shri
lslamuddin, Bhrl M.
1yyanl, Bbri E.
lyyunol, shri C. R.
Jaln, shri A. P,
Juln, shri N, 8,
Jangde, Bhri
Jena, shrl Nlranjsn
Jha, 8hrl Bhagwat
Jhunjhunwals, Shrl
Joahd, 8hri Jetbalal
Joshl, 8hri Lilsdhar
Joshl, shrl M. D.
Joshl, Bhrhnuti Subbadre
Jwala Frashad, Shrl
Kajrolkar, Shri
Kakkan, Shri
Karmazkar, Shri
Kaaliwal, 8hri
Katju, Lr.
Kazmik, Shrl
Keshavulengar, Shri
Keskar, Dr,
Khan, Shri sadath All
Khedkar, shri G. B,
Kboagmen, Shrimat!
Khuda Baksh, Shri M.
Kirolikar, 8hrl
Kolay, shrl
Krishua Chandra, Shri
Krishnamachard, 8hri T, T.
Krishnappa, Bhri M. V.
Kurcel, shri B. N.
Kureel, Shri P. L.
Lalaraw, shri
Lallanji, shrl
i
ldugam, Shri N. M.
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Madish Gowda, 8h |
Mahodays, Bhri
Mahitab, 8hri
Maltra, Pandit L. K.
Majhi, Bhri R. C.
Malliah, 8hri U, 8,
Malviya, Pandit C. N..
Malviys, 8hri Motilal
Masuodl, Maulans
Masurlya Din, Shri
Matthen, Bhri
Maydeo, Shrimatt
Mchta, Bhri A, .
Mahta, Bhrl B. G.
Minimats, Bhrimatl
Mlshra, 8hri Bibhut!
Mishra, 8hrl L. N,
Mishra, Bhrl Lokenath
Mishra, 8hri M. P.
Mlshra, Bhri 8. N.
Miara, Pandit Liogara)
Misra, Shri B. D.
Misrs, 8hri 8. P,
Mohd Akabar., Bofl
Mohluddin, Shri
Morarka, Shri
More, shri K. L.
Mudallar, 8hri C. &,
Mukne, 8hri
Nadr, Bbrl C. K.
Narusimhan, stri C, &
Naskar, 8hri P. .
Natawadkar, Shn
Nasesan, Bhrl
Nathwan!, shri N, P.
Nehru, 8hrl Jawahariai
Nehru, Shrimat! Uma
Nijalingapps, 8tri
Paonalal, $hri
Punt, Shri D. D.
Parsgl Lal, Ch.
Purekh, Dr. J. N.
Parmar, shrl R. B,
Patel, shrl Rajoshwar
Patel, Shri Shankargaada
Pawar, shri V. P,
Prabhakar, 8hri N.
Prasad, shri H. 8,

" Hachlah, shri N.

Radbs Human, Bhrl
Raghubir Sshal, 8hri
Raghubir Singh, Cn.,
Raghursgnalah, Shn

Haj Bahadur, shri

Ram Das, Shri

Ram subhag Singh, Dr,
Bamanand Shastrl, swumy
Rarmwmswamy, Shri 8, V.,
Hudbir ug]linah. Cha

Rao, Diwat Baghaveudr»
Bao, Shri 1}, phive
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;B-eddy. Shrl Janardhan
_Reddy, Shrl Viswanatha
Roy, Shrl B. N.
Roy, 8hri Patiram

+ Rup Naraln, Shri
Bahu, Bhrl Bhagabhat
Sahu, 8hri Bameshwar
.Balgal, Sardar A. 8.
Hakeena, Shri Mohanlul
Samanta, Shrl 8. C.
gangauna, Shri
Barmah, Shrl

.Satish Chandra, Shrl
Satyswadl, Dr,

.Ben, Shri P, G.

* ..Ben, Bhrimati Sushama

Hewal, Bhrl A. R.

. Bhah, 8hr C. C.

* . Bhanna, Pandit K. C.

Bharma, Prof. D. C.

. Bharma, 8hrl K. H.
-Bharma, shri K. C.
.8hukla, Faudit B,

~other cuts motions, under

Slddananjappa, Shrl
tlugh, Shri D. N.

Bingh, Shrl Babunath

8§ iogh, Bhrl @, 8.

‘Bingh, 8hrl €. P,

Singh, Shri M. N.

Singh, Shril T, N.

Blnha, Dr. 8.

Sluha, 8hrl A, P.

Binha, 8hyl Anfrudhs
‘Bluha, 8hrl Jhulan
‘Sinha, Bhri N, P, -

Bluha, Shrl Satya Naraysn
Binha, Shrl Satyendra Narayan
Binhasan Singh, Bhri
Boatak, Shri

#iomaans, Bhri N,
Subrshmanyawm, Bhrl T, .
Buresh Chandrs, Dr, *'
Burlya Prashad, Shri
Swanlnadhan, Shrimat{ Ammn
‘Syed Mahmud, Dr.
Tandon, Bhri

W

Tnkchmald , 3hr -
Telklkar, Shri

Towarl, Sardar R. 11. 8.

‘Thimmalah, Bhri

Thoemas, Shrl A. M.

Thomas, Shrl A. V..

Tivarl, 8hrl V.N,

Tiwarl, Shrl R. 8. |

Tiwary, Pandit D. N.

. - Tripathl, shri JI. V.
_Tripathl, Bhri V. D.

Tudu, Shri B, L.

Tyagl, Shri

Upadhyay, Pandit Munishwar Datt
Upadhyays, Shri 8. D,

Valshnav, 8hrl H. G.

Vaspys, 8hrl M, B,

Varma, Bhri B, B, .
Venkatarawan, Shri

Yldyalankar, Shri

Y anath Prasad, Shri
Vyas, dhri Hadhelal
lson, ShriJ. N.

The motion was negatived

Mr. Deputy-Speaker: Regarding the
Deman

ds
Nos. 1, 4 and 6, I shall put all of them
together, to the vote of the House.
These cut motions include those which
were formally moved yesterday, to-
gether with such other cut motions
under these Demands, standing in the
names of hon. Members in whose
names those cut motions which have
-been formally moved stand.

The cut motions were negatived.

*

Mr. Deputy-Speaker: I shall now
‘put the Demands Nos. 1, 4, and 6,
-separately to the vote of the House.

The ‘question is:

“That a sum mbt exceeding
Rs. 34,61,000 be granted to the
President, out of the Consolidated
Fund of India, to defray. the
.oharges which will come in course
of payment during the year end-
Ang the 31st day of March, 1954,
in respect of ‘Railway Board'.”

The motion was adopted.

. Mr, Deputy-Speaker: The question
is:

“That a sum not exceeding Rs.
26,73,31,000 be granted to the
President, out of the Consolidated
Fund of India. to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954, in
respect of ‘Ordinary Working
Expenses—Administration’.”

The motion was adopted.

i Mr, Depuiy-Speaker; The question
s: '

“That a sum not exceeding
Rs. 42,33,81,000 be granted to the
President, out of the Consolidated
Fund of India, to defray the
charges which will come in
course of payment during the year
ending the 31st day of March,
1954. in respect of ‘Ordinary Work~
ing Expenses—Operating Staff’.”

The motion was adopted. -

]
The House then adjourned till Five
of the Clock. :
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The Housge re-gssembled at Five of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair)

GENERAL BUDGET FOR 1953-54

The Minister of Finance (Shri C. B.
PDeshmukh): I rise to present the
statement of the estimated receipts
and expenditure of the Government
of India for the year 1953-54. [Placed
in Library. See No. IV.0.1(72a)].

—

Judging from the available informa-
tion and taking an overall view, the
rine months which have elapsed since
1 presented the Budget for the current
year to  this House last May have
wilnessed a marked improvement in
the economic conditions in the country.
Prices have, on the whole, remained
sieady at lower levels, industrial as
well as  agricultural production has
shown an increase. while the balance
of payments position has also been
slightly more favourable than in the
preteding year. .

The general index number or whole
sale prices which stood at ¢32.2
points at the end of December 1851
fell to 374.5 points by the end of
December 1952, a drop of 57.7 points
or a little over 13 per cent. The down-
ward movement .of prices, however,
was not uniform during the course of
the year. .In the first four months
there was a

+drop resulting from a combination of
international factors, purposefifl fiscal
and monetary Policy and the inevit-
able collapse of speculative overtrad-
ing. These marked the transition
from a sellers’ to a buyers’ market, as
a consequence of which accumulated
stocks. especially in the export trade,
were unloaded and ©prices were
depressed to a level which was neither
sustainable nor heaithy. There was a
general revival of prices  after the
initial set back and by the end of
September the index number rose by
about 7 per cent. Since then prices
have been more or less steady, the
fluctuations being within narrow
limits. The index number of raw
material prices is also about 25 per
cent. lower than et the end of
Pecember 1951. Food prices have, on
the whole, also remained steady, al-

though during the middle of the year:

there was a slight upward movement,
the index number of cereals rising to
4687 points and of all food articles to
377.6 points. There has been a signd
ficant drop since then and by the
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middle of January the index number
had dropped to 3556 points.

The food situation was also much-
easier than in the preceding year.
From about the beginning of 1952 the
stock position showed a marked im-
provement and prices were easier, in
sympathy with the recession in the-
commodity markets, and offtake from-
Government shops showed a decline,
In the light of these™ favourable-
circumstances certain relaxations in
food- controls were allowed from the-
middle of the year onwards in a num-
ber of States. These relaxations
were intended to minimise the irksome-
features of food controls without run-
ning the risk of having {o increase
imports of food or encouraging any
undue rise in prices. The relaxations,
it may he emphasised, are only in the
nature of adjustments within the
framework of the basic policy and do
not imply any departure from the
policy of general control of foodgrains
as long as kets of scarcity persist
and the need to import foodgrains
continues. These relaxations were not
followed by any panicky or precipitate
rise in prices but certain deficit areas
were provided with imported foqd-
grains by the Centre, issued at prices
considerably lower than their real
cost. Thanks to the American wheat
loan, at the end of 1952 Government
carried a comfortable stock ‘of food-
grains, and the programme of imports
for the current year provides for a
smaller  volume of imports than in the
last two years, The possibility of"
progressively reducing i%ﬂs ap-
pear; to be distinctly within our
reach. '

Industrial production during 1852
was also satisfactory. In spite of the
reduction of working hours last April
and the comparative slackness in *de-
mand, the production of jute goods:
during the year rose to 978,000 tou.
an .increase of 69,000 tons over: thr
previous year. While the demand for
nessian remains reasonably stable
there has been a decline in the world
demand for sacking, which is causing
some concern to the industry, but
which may prove to be temporary,
The cotton textile industry achieved
a record production of 4,600 million
yards. The industry is now able to
meet the internal demands in full and
the continuous maintenance of produc--
tion a* this level will, to some extent,
depend on the quantity of cloth which
can be exported. The improvement
in production made_ it possible to
achieve a considerable measure of
decontrol bf prices and the practically
complete decontrol of distribution.
The indusiry has been assisted In
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Adriving to maintain its position in the .

.export markets against the increasing
competition of other countries by the
recent reduction in the export duty,
which may be taken to be more or less
a long term measure. The production
of steel was also higher than in the
reviqus year, although the produc-
ion, at 1.1 million tons, is "still far
“below the country’s needs. Coal and
sugar production also touched new
records, Cement production rose to'
3.5 million tons, an increase of 300,000
‘tons over the previous year and two
million tons over the production in
1948, There was also an increase in
the production of a number of other
commodities such as paper, caustic
soda, power alcohol, ply-wood, rayon
yarn and sewing machines. A number
of new industries came into produc-
tion for the first time last year. Among

‘these may be mentioned industrial
‘bollers, power presses, fluorescent
tubes and a number of drugs and

chemicals.

Among essential raw materials the
production of cotton and jute also
showed an increase in 1851-52, the
production of the former rising to 31.3
‘lakh bales and of the latter to 46.8
‘lakh pales,

While the all round increase in pro-
duction has been an encouraging
«development it would be rash to
assume that all these trends will
continue in the future. In the case of
sugar, a fall in production is already
apprehended. The engineering indus-
tries need close attention, as they
appear ‘o be the first to be affected by
‘any unfavourable trend. Certain
industries in the country have also
been facing special difficulties. The
‘handloom industry, which provides
‘livelihood for considerable sections of
the population, particularly in the
countryside, has been hit by a slump.
As a temporary measure of assistance
‘to the industry the production of
‘dhoties by mills has been Umited to
80 per tent. of the production in the
year 1951-52. A Handloomr Board has
“been established recently and legislation
is being undertaken to raise funds for
assisting the handloom and khadi
‘industries by levying a small cess
on mill-made cloth. The tea industry
‘is another industry which has been
adversely affected by recent develop-
‘ments in ‘the world market. For
many years this industry was Insulat-
-ed from the impact of competitive
‘market conditions by the system of
bulk purchases by Britain, under
which a cross section of the crop of
every garden was purchased at prices
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i 11 increases in the
which allowed 'for:' BU der this shelter-
cost of production. Under 5 .
ed condition tea production increased
from 450 million pounds in 1939 to &
little over 600 million pounds in 1852.
With the termination of the bulk
purchase arrangements by Britain and
the recént fall in tea prices consider-
able distress has been caused to the
industry and some tea gardens have
been closed down. A team of officials
enquired into the conditions of the
industry sometime ago and the recom-
mendations made by them have been
under discussion with the two State
Governments primarily concerned and
representatives of the industry. Gov-
ernmment have been gliving continuous
vonsideration to the problems of the
tea industry and certain ameliorative
measures have already been taken. A
system of guarantees to sch'eduled and
apex co-operative banks with a view
to inducing them to extend credit
facilities to the tea gardens during the
1953-54 season was announced last
December. Reasonable time has been
allowed for the payment of the excise
duty after the clearance of the tea
from the gardens and the smaller
growers have been exempted from
liability for advance payment of
income-tax, A Committee, which will
include a member with intimate
knowledge of labour problems, is
being appointed, with very wide terms
of reference, to go into the cost
structure of the tea industry. We have
also been in consultation with the
State Governments in regard to the
supply of food to the gardens and,
some assistance has already been given
by the Governments of West Bengal
and Assam. The problem of conver-
sion of foodgrain concessions into cash
concessions is largely a matter for
direct negotiation between employers
and labour and it may be hoped that
a suitable arrangement will be reach-
ed at the next meeting of the tripartite
Committee on Plantation Labour.
There has also been an Improvement
in the prices of tea and Government
are exploring the possibilities of
stimulating the demand for Indian tea
in outside countries by more eflectlve
propaganda. Recently an agreement
on this subject has been reached bet-
ween [ndia. Indonesia, Ceylon and the
United States tea trade.

The fall in prices has had the
inevitable consequence of reducing
income in certain sectors but more’
significant. perhaps, than this is the
fact that the possibilities of large or
quick profi*ts by traders and middle-
men have been reduced. While with
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rcduction at its present level there

s little possibility of any unemploy-

ment in industrial labour, the con-
traction of profits in trade and com-
anerce is, perhaps, having the effect
of creating some -measure of un-
employmgnt in the wurban areas.
Agricultural labour has also not been
materially affected by the fall in
prices except in the tea gardens
where some amount of unemployment
seems inevitable if the marginally

uneconomic gardens have to close
down. The House may rest assured
that Government will do whatever

“hey can to minimise the extent of
distress in this fleld. Taking a some-
‘what longer view it may be hoped
‘that as the wvarious
schemes get under way they will pro-
vide increasing scope for employment.
‘The effect of the fall in prices on
production- and employment will also
‘be constantly kept under observation.
It should be remembered that while
marginal changes in the employment
situation come to notice and can, in
some cases, be studied with a view
to correction, the basic sitdation in
regard to employment and under-
employment in the country is one
‘that calls for long term measures for
* its correction and that such correction
could only be gradual, specially in
view of the increasing population.

When I reviewed the balance of

payments position at the time of
presenting the Budget last May, I
drew the attention &f the House to

the deterioration in our position
during 1951 and the first four months
of 1952. But the first half of 1952,
‘taken as a whole, showed an improve-
ment as compared with the previous
vear, the deficit in payments on cur-
rent account having declined from
Rs. 92 crores in the last six months of
1951 to Rs. 74 crores. Payments for
imports during the first half of 1952
amounted to Rs. 442 crores. Export
receipts were Rs. 315 crores and net
‘invisible receipts Rs, 53 crores. A
part of the deficit during this period
was met from the proceeds of the
American loan for the purchase of
wheat and the balance from the Ster-

ling Balances. .

Against a deficit of Rs. T4 crores
during the first half of 1952, there
was a surplus of Rs. 28 crores during
the succeeding thres months, leaving
for the first nine months of 1952 a
net deficit of Rs. 46 crores, Figures
for the subsequent months are not yet
available but the trend noticed in the
tmrd quarter of 1952 appears to have
ween maintained. This is broadly reflect-
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ed In the increase in the Sterling
Balances held by the Reserve Bank
which have risen from Rs. 690 crores
at the end of last September to Rs. 720
crores in the middle of February.

India's dollar position during’ the
first half of 1952 showed some
deterioration over the previous half
year, the amounts drawn by her from
the Sterling Area's gold and dollar
reserves rising to $188 million against
$30 million in the' previous hall year.
This was mainly due to larger pay-
men's for foodgrains and cotton from
dollar sources. In the latter half of
1952 there was, as I anticipated in my
Budget speech, some improvement.
The preliminary figures for the five
months ended November 1952 indi-
cate that India contributed about $63
million to the Central Pool. This
change in the dollar position was
largely responsible for the improve-
ment in the country's overafl balance
of payments during the third quarter
of 1952 which I mentioned earlier.

I shall now mention briefly the
various factors responsible for these
changes in our balance of payments.
At the end of 1951 there was a move-
ment towards tighter credit and a
reduction in expenditure generally.
The increase in bank credit during
the busy season of 1951-52 was much
smaller than usual and amounted to
only about Rs. 100 crores against
nearly twice thal emount in the busv
season of the previous year. This,
combined with the general decline in
the international prices of a number
of raw materials and other commodi-
ties. tended to reduce the level of
prices in the country, parflcularly in
the early months of 1952. Thus the
general indéx number of wholesale
prices which averaged 416 in February
1952 registered a sharp decline to 365
by the middle of March, the fall in

. prices being more pronounced in
industrial raw materials. India’s
exports, therefore, showed a {fall

while at the same time large pay-
ments had to be made for imports of
raw cotton and food. payments for the
former amounting to Rs. 79 crores
and for the latter to Rs. 121 erores.

The position in the latter half of
1952 showed an imprqyement for a
variety of reasons. Pirstly. the export
regulations were liberalised about the
middle of the year to arrest the fall
in export earnings noticed in the
earlier months. Secondly. the export
duties were reduced and in several
cases altogether removed. Thirdly,
the export quotas for a number of
commodities were increased and
restrictior® ~n the export of cotton
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textiles and some other commodities
were relaxed. These measures assisted
materially in"the revival of the coun-
try's exports. Foreign buyers no
longer sat on the fence in the expecta-
tion of a reduction in export duties,
but re-entered the market, though
rather late, The payments for food
and cot'on imports were also much
smaller than in the previous half year.

International trade and payments

aré, as the House is aware, affected by.

a variety of complex factors and
developments in the international
field about which it is, as I have men-
tioned more than once in this House,
most difficult to prognosticate. But I'
think i1 very likely that the coming
months may not be as favourable as
the last six months of 1952, The
increase in the export earnings in
receni{ months is partly due to a carry
over of orders from the previous
period. There has been a further
decline in the prices of .our principal
exports, particrularly jute manufacture;
and oil seeds. A number of countries
have also placed restrictions -on im-
ports. Lastly, the import policy for
the first half of the current year
ailows for some liberalisation in the
imports of a number of items which
were restricted hitherto, Food gur-
chases are also likely to increase our
external payments,

Hon. Members will recall the state-
ment I made in Parliament during the
last session about the conference of
Commonwealth Prime Ministers held
in London last November. The prob-
lem of arresting the drain on the
dollar and gold reserves of the Sterl-
ing Area has been in the forefront
during recemt months. As a result of
the measures taken by the Common-
wealth Governments, following their
meeting in London in January 1952,
the drain on thé Central Reserves
was halted and to somé extent' revers-
ed. These reserves. which had drop-
ped from $2.335 million at the end of
1951 to $1,700 million at the end of
March 1852, fell only by a small sum
of $15 million during the subsequent
quarter. Since then there has been
a slight increase in the reserves which
stood at $1.846 million at the end of

December 1952. The contribution
made by us to this Improvement has
been mentioned earlier. but the

periodical crises faced by the Sterl-
ing Area in recent years point to the
nrecessity for long-term  measures,
rather than *‘emporary palliatives. As
the Conference held in January 1952
recognised. *he real key to the problem
lies in the expansion of world
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tion and trade and in making an
advance towards sterling convertibility
as early as possible, The conference-
uf Commonwealth Prime Ministers
agreed that the Sterling Area coun-
tries should follow sound internal
economic policies, and that individual
countries should aim at economic
“development with the object of
increasing their productive and
competitive strength and co-operate
with the other trading countries. As
1 have already stated in this House,
agreement on these points does not
involve the adoption of any new policy
hy the Government of India.' India's
internal polivies are already geared to
the tasks laid down by the conference,
The implementation of the Five Year
Plan is expected to enable India to
play, her part in the expansion of
world trade and increasing her pro-
duction, By helping herself India will
be helping nof only the countries of
the Sterling Area but also the rest of
the world in the expansion of produc-
tion and trade.

Before 1 pass on to other matters I
should like briefly to mention the pro-
gress made in our negotiations with
the International Bank for Reconstruc-
tion and Development for loans for
some of our development projects.
Follewing the visit to this country
early last year of the President of the
International Bank several officials of-
the Bank have visited this country to
-consider the various schemes for which
we had asked: for ‘assistance. Two
missions from the Bank came to assess
the requirements of the Industrial
Finance Corporation. Missions also®
investigated the possibilities of assist-
ing» the *development of steel produc-
tion and certain irrigation projects
under the Damodar Valley Corpora-
tion. A number of officials m India
also  visited the United States for
discussion with the authorities of the
Bank. As a result of these discussions,
the Bank have agreed to the grant of
a loan of $31.5 million to the Indian
Iron and Steel Company and %18.5
million for the Damodar _ Valley
Corporation.  The loan to the Steel
Companv, which has been guaranteed
hv the Government of India, will carry
interest at 41 ver cent. and will be
renavable in 15 vears. The loan for
the Damodar Valley Corporation will
carry interest at 4§ per cent. and will
be reoavable in 25 years. The
negotiatinns for a loan to the In-
dustrial Finance Corpordtion are near-
ing completion and an agreement is
expected to be concluded shortly,
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Dismim‘ons were also held last year
with the authorities of the Inter-
national Monetary Fund about the
continued retention of the existing
restrictions in payments and transfers
for current international transactions
with a view to enabling the Fund to
decide whether the existing exchange
restrictions were justified. 1 am glad
to say that the Fund has agreed that,
in the exceptional circumstances
governing India’s external payments
position, these restrictions may
continued.

In accordance with the usual pro-
cedure of the International Monetary
Fund a Mission consisting of technical
experts from the Fund is at present
on a<visit to this rountry. The Mission
is making a close study of the Five
Year Plan and the fiscal, monetary
and economic policies of t_he country.
I have no doubt that their objective
view of the efforts which we are mak-
ing to sustain the economy of the
country and for its orderly develop-
ment would help us to ensure that re-
sources for implementing our Five
Year Plan are raised in an optimum
manner and may perhaps encourage
external assistance on lUnes entirely
acceptable to us.

While on the subject of external
assistance for development, I would
like to mention the assistance receiv-
ed by us' from the TUnited States
Technical Co-operation Administra-
tion. A sum of $38.:35 million was
provided fhis year for the extension
of projects already undertaken and
for such additional projects as may be
agreed upon. In furtherance of the
objectives of the Colombo Plan, the
Governments of Australia, Canada
and New Zealand agreed to provide a
further sum of about $20 million. We
have also received a contribution of
about Rs. 67 lakhs from the Govern-
ment of Norway for some of our
development schemes. I take this op-
portunity of expressing our apprecia-
tion %o these friendly nations,

Before I deal with the revised esti-
mates for the current year and the
Budget estimates for the coming year,
I should like to refer to the report of
the Finance Commission, which has
already been placed before both
Houses of Parliament. The House
will' remember that in accordance
with the recommendations made by
the Commission in their First Report
submitted to the President in Decem-
ber 1851, the Budget for the current
year was framed on the basis that the
arrangements which were In force at
the time in regard to the allocation of

447 PSD

27 FEBKRUARY 1953

. for 1953-54 1146

revenue between the Centre and the
States and the payments of grants-in-
aid to them will be rn_amtained during
the current year, subject to the con-
dition that the decision taken on_the
final recommendations of the Com-
mission would be given effect to from
the lst April 1952. As hon. Members
are aware, the recommendations of
the Commission in their final re

have been accepted in their entirety
by Government. These recommengda-
tions involve the assignment of a
larger share of income-tax to the
States, the allocation of 40 per cent.
of the net proceeds of the Union
duties of excise on tobacco, matches
and vegetable products to the States
and the payment of increased and ad-
ditional . grants-in-aid to a number of
States. The net effect of these recom-
mendations is to transfer, on an
average, a sum of the order of Rs. 21
crores a year more than at present to
the States by way of devolution of
revenue and grants-in-aid. Except in
regard to two matters in
which the Commission themselves
have suggested that their recom-
mendations should take effect from
the next financial year, the recom-
mendations of the Commission are
being given effect to from the current
year and the revised estimates for
this year and the Budget estimates for
next year take this into account.

I do not propose to dilate at length
on the recommendations of the Com-
mission as their report has already
been circulated to the Members of
both Houses and details, ag they affect
the various heads of revenue and ex-
penditure, will be found in the
Explamatory Memorandum circulated
with the Budget Papers. I would
however, like to take this opportunits
of placing on record Government's a]g;
preciation of the valuable work don
by the Commission. As the first Com-
mission set up under the Constitution,
entrusted with the delicate task of
adjudicating between the claims of ro
many Governments, they had a diffi-
cult and onerous responsibility and 1
am sure all sections of the House and
the public outside would join me in
paying a tribute to the impartia] and
objective manner in which the Com-
mission have dealt with the problems
placed before them.

In the current year's Budget T had
provided for a surplus on revenue ac-
count of Rs. 3.73 crores. I now expect
that this surplus will be converted
into a deficit of Rs. 3.79 crores. This
is the result of an increase of Rs. 13.66
crores in revenue and a worsening of
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Rs. 21.18 crores in expenditure met

from revenue.

The total revenue for the year is
now estimated at Rs. 418-64 crores
against the Budget estimate ot
Rs. 404.98 crores. The improvement
in revenue is largely due to better
receipts from customs and income-tax.
The revenue from import duties is now
placed at Rs. 120 crores, a drop of
rupees flve crores in the sum expected

to be collected when the Budget was

framed. Export duties, however, have
been somewhat better than expected
and against the estimate of Rs. 40
crores I now expect that the collec-
tions will amount to Rs. 554 crores.
The House will remember that in view
of the uncertainty regarding the
income that could be expected from
this source, which depends so largely
upon developments in the world
markets, and the need, from timeg to
time, of having to adjust these duties
to enable us to maintain our position
in the overseas markets, we had as-
sumed that there will be a substantial
drop in the revenue from export duties
this year as compared with the
previous year. Actually, while there
nas been a drop it has been much
smaller than we had reason to expect
at the time .the Budget was framed.
Collections of income-tax are also
likely to show an improvement of
Rs. 15 crores of which corporation tax
will account for Rs. 9.3 crores and
income-tax for Rs. 5.7 crores. This
improvement is largely due to larger
collections as a result of the-drive for
the speeding,up of assessments and
the clearance of arrears which has
been in operation for some time, The
revenue from Unlon excises is now
placed at Rs. 80 crores against the
Budget estimate of Rs. 86 crores, the
drop being largely due to less collec-
tions of the duty on cotton cloth and
to a small decrease in the revenue
from tobacco. In the Budget credit
had been taken for a recovery of
Tupees nine crores from Pakistan as
the first instalment of its debt repay-
ment to India but as it has not yet been
possible to reach an agreement on the
provisional amount of the partition
debt, this payment is likely to be
carried forward to the Budget year.
Under other heads it j» not expected
that tnere will be any substantial
change compared with the Budget.
The payment to the States of their
share of income-tax is now likely to
be about rupees six crores more than
was provided in the Budget, partly
owing to the increase in collections
mentioned earlier and partly to the ac-
ceptance of the recommendations of
the Finance Commission.
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Expenditure met from revenue in
the current year is now placed at
Rs. 422.43 crores against the Budget
estimate of Rs., 401.25 crores. Defence’
Services account for Rs. 182.73 crores
and Civil expenditure for Rs. 229.70
crores,

Under Defence Services the drop of
Rs. 522 crores is due mainly to the
non-receipt of supplies from abroad to
the extent anticipated in the Budget.
Under Civil heads, the expenditure is
now expected to exceed the Budget
by Rs. 26:4 crores. This increase is
largely accounted for by the additional
payments to the States wunder the
Finance Commission’s recommenda-
tions' and increased expenditure on
food subsidies. The revised estimates
inelude a provision of Rs. 16.42 crores
for paymens to the States as their
share of the Union duties of excise on
tobacco, matches and vegetable pro-
ducts. Grants-in-ald to the States
under articles 273, 275 and 278 of the
Constitution are expected to amount
to Rs. 2-98 crores more than was pro-
vided in the Budget; these will cover
increased payments to the States
recommended by the Finance Com-
mission. Expenditure on food sub-
sidies for which the Budget had pro-
vided Rs. 15 crores, is now placed at
Rs, 21 crores. Other variations as
compared with the Budget are not
likely to be substantial and have been
explained In the Memorandum -circu-
lated with the Budget Papers.

At the existing level of taxation the
revenue for the coming year is esti-
mated at Rs. 437.76 crores and the
expenditure met from revenue at
Rs. 438.81 crores, leaving a deficit of
Rs. 1.-05 crores.

I have mentioned earlier the diffi-
culty in making an estimate of the
revenue from customs duties. Against
the sum of Rs. 177 crores which we
expect to collect in the current year,
I have assufmned Rs, 170 crores for the
Budget year. The revenue from im-
port duties may be expected to be
about the same as i{n the current year
and to bring in Rs. I18 crores. The
revenue from export duties this year
was somewhat higher than expected
and I do not think that in present
circumstances it would be realistic to
provide for the maintenance of the
revenue at the level reached in the
current year. I have assumed a drop
of Rs. 4} crores in the revenue from
this source and have placed the total
revenue from customs duties at Rs. 170
crores. Under Unlon excises, I have
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taken Rs. 94 crores against the revised
estimate of Rs. 80 crores. The increase
of Rs. 14 crores provides for rupees six
crores from the cess on mill-made
cloth levied for the benefit of the
‘khadi and hendloom industry and
rupees three crores from the proceeds
of the special excise on sugar which
was recently imposed. An improve-
ment of rupees three crores im the re-
venue from the excise duty on cloth
had also been assumed; small improve-
ments under other heads account for
the balance of rupees two crores. The
total revenue from income-tax has been
placed abt Rs. 160 crores, a drop of
rupees ten crores on the revised, which
is mainly accounted for by the drop
in +he revenue from voluntary dis-
closures and the contraction in the
post-war refunds of excess profits tax
and the income-tax collected on them.
Under Currency and Mint the profits
from the Reserve Bank are expected
to amount to Rs. 12.5 crores against
Rs. 7.5 crores this year. Credit has
been taken ‘for the recovery from Pak-
istan of two ts of Its partition
debt to India, one instalment repre-
senting u carry over from the current
year., The net surplus of the Posts
and Telegraphs Department will also
be rupees one crore less. The estimates
under the other heads largely follow
the revised estimates.

Expenditure met from revenue next
year is estimated at Rs. 438.81 crores,
an increase of Rs. 16-38 crores over
the revised-estimate for the current
year. Expenditure on Defence Services
has been placed at Rs. 199.84 crores
and Civil expenditure at Rs. 238.97
crores.

Of the total expenditure of Rs.
1909.84 crores next year on Defence
Services, Rs. 148.18 crores will be cn
the Army, Rs. 11.07
Navy, Rs. 25.2 crores on the Air
Force and Rs. 15.39 crores on non-
effective charges. The Increases over
the revised estimates are mainly In
respect of the Navy and the Air Force
which, as the House is aware, are ex-
panding Services.

In considering the estimates of ex-
penditure on Defence I must repeat,
what I have sald on more than one
occasion in the past, t there can be
no question of any large-scale reduc-
tion in the size of the Armed Forces
s0 long as there is danger to the
country’'s security. e this over-
riding consideration exists, I can hold
out no hope of any substantial reduc-
tion in Defence expenditure in the
Immediate future. Nevertheless, our
aim has been, and continues to be, to
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maintain the minimum forces essential
for the country’s security. The House
will recall that, while presenting the
Budget for the current year, I men-
tioned that a critical examination of
the organisation and equipment of the
Armed Forces had been undertaken in
order fo see what economies could be
effected in Defence expenditure. This
critical examination will, more or less,
be a continuous process. The con-
clusions so far reached in regard to
the scales of equipment of certain
establishments and the reorganisation
of some services are of considerable
importance from the point of view of
ultimate economy and. although I can-
not say that the estimates for the
coming year reflect very much of this,
T am confident that in course of time
they will vield appreciable savings.
While, as I have mentioned earlier,
the requirements of national security
Pet the limit to expenditure on defence,
the search for economy within this
Imitation will continue to be assidu-
ously pursued. X

Civll expenditure next yedr {g estl-
mated at Rs. 238.97 crores atainst
Rs. 220.70 crores In the current year.
The current year's estimate Includes
a provision of Rs. 21 crores for food
subsidies and rupees four crores for the
payment of compensation to sugar
factories to cover the reductlon in
price of stocks of the 1951-52 produc-
tion. It has been declded not to sub-
gidise food any longer from revenue
and no provision is being made In the
Budget for next year on this account.
Excluding these two speclal {tems
civil expenditure next year will be
Rs. 34% crores more than the corres-
ponding figure in the current year.
This increase is mainly due to larger
provision for a number of develop-
ment items. Among these 1 would
mention the provision of rupees two
crores for basic and social education,
rupees six crores for transfer to the
fund for the development of the hand-
loom industry, rupees ore crore for the
development of small scale industry,
rupees four crores for industrial hous-
ing. Rs. 6.33 crores for community pro-
jects. rupees one crore for the uplift of
the backward classes, rupees three
crores Yor local works, Ra. 50 lakhs for
the national extension organisation and
Rs. 1.5 crores for grants to certain
States for the expansion of primary
education recommended by the Finance
Comumission. Expenditure on the relief
of Aisplaced persons {s also expected to
be about rupees one crore more than
in the current year. Increased provi-
sion has also been made Yor research
exvenditure, grants to the Counch of

.
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Sciemtific and Industrial Research and
grants for the development of Schedul-
ad Areas and Tribes.

The current year’s Budget made a
provision of Rs. 79 crores for capital
expenditure, including a transfer of
rupees ten crores to the Special Deve-
lopment Fund from the sale proceeds
of American wheat. The transfer to
the latter Fund is now eoxpected to
amount to Rs. 26.57 crores and, ex-
cluding this, the capital expenditure
will amount to Rs. 49 crores. Loans
to State Governments for develop-
ment, rehabilitation of displaced per-
sons and relief of famine this year,
will amount to Rs. 117 crores against
Rs. 104 crores provided in the Budget.
The provision for capital outlay in
,the revised estimates has largely been
regulated with reference to the pro-
gress of expendjture on the . various
schemes. The reduction of Rs. 20
crores in the expenditure is mainly
due to a saving of Rs. B-29 crores in
the provision for defence capital out-
lay and Rs 8-15 crores in the provi-
sion for capital outlay on industrial
development, mainly in the provision
for development of the shipping in-
dustry and the setting up of a steel
plar;t. In addition to loans for various
capital projects and Grow More Food
schemes, provision of rupees siv crores
hasl been made for ways and means
assistance to State Governmemts in
connection with works undertaken for
the relief of famine and scarcity.

For next year, a total provision of
Rs. 77 crores has been made for capital
outlay and Rs, 131 crores for loans to
State Governments, including loans
from the Special Development Fund.
The provision for capital outlay in-
cludes Rs. 19 crores for Rallways,
Rs. 7-6 crores for Posts and ‘Tele-
graphs, Rs. 6.75 crores for Industrial
Development, Rs. 2} crores for the
development of Civil Aviation, Rs 3}
crores for the development of Major
Ports, Rs. 3.73 crores for the Central
share of expenditure on River Valley
Schemes. Rs. 17.81 crores for Civil
Works, Including communications, Rs.
1.59 crores for capital outlay on New
Delhi and Rs. 15 crores for capital
outlay on Defence. Included in the
provision for loans to States are Rs.
10.3 crores for the rehablilitation of
Jdisplaced persons, rupees eleven crores
for Community Development Schemes,
Rs. 46.27 crores for River Valley
Schemes and Rs. 27.88 crores for
Grow More Food Schemes.
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As In the past, the provision for
development and capital expenditure -
in the .Budget broadly follows the plan
suggested by the Planning Commis-
sion, The final report of the Com-
mission, which was issued after the
last Budget and was presented to
Parliament, now places the total ex-
penditure in the public settor at Rs.
2,069 crores, an increase of Rs. 278
crores over the figure envisaged in the
first Draft of the Plan issued by the
Commission. Of this total expenditure,
Rs. 361 crores will be on agriculture
and community development, Rs. 188
crores on irrigation, Rs. 266 crores on
multipurpose irrigation and power pro-
jects. Rs. 127 crores on power, Rs 497
crores on transport and communica-
tions,, Rs. 173 crores on industry, Rs.
340 crores on social services, Rs. 85
crores for rehabilitation and Rs., 52
crores on other miscellaneous items.
Against this plan, which covers a
period of five years ending March 1958,
the total expenditure in the first two
years, taking the States and Cent're
together. is expected to be of the order
of Rs. 800 crores. So far as the Cen-
tral Budget {s concerned, the provision
in the Budget for next year has been
made having in mind, among other
considerations, the need for raising
the tempo of expenditure, so as to
secure that in the third wyear of the
Plan the phase of development en-
visaged by the Commission is. as far
as possible, attained.

The current year's Budget provided
for an overall deficit of Rs. 78 crores
to’ be met from the opening cash
balance of Rs. 159 crores, leaving at
the end of the year a balance of Rs. 83
crores. The revised estimates indicate
that the overall deficit would be
slightly higher at Rs. 83 crores, leav-
ing a closing balance of Rs. 80 crores
at the end of the year. No loans fell
due for repayment in the current year
and although in the Budget credit had
been taken for a market loan of
Rs. 25 crores rio loan was actually
floated. so as to leave the market free
for the States to borrow for their
development schemes. This short fall
in the estimate will, however, be
more than offset by increased receipts
from the proceeds of the American
Wheat Loan and under the Colombo
Plan and Technical Co-overation
Administration Assistance. Receipts
from small savings will, in the ag-
gregate, be up to the original estimate.
The ways and means position was also
eased by the resumption of treasury
bill sales to the market which are
expected to yield a net sum of rupees
five crores or so thig year.
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- For next year, the Budget provides
for an overall deficit of Rs. 140 creres.
During the year Government have the
option of repaying the three per cent.
loan 1853-55 with an outstanding
balance of Rs, 115 crores. It is pro-
posed to exercise this option and I
have assumed, taking into account this
discharge, that it would be possible to
raise a market loan of the order of
Rs. 100 crores. Credit has been taken
for receipt through small savings of
Rs. 45 crores, more or less on the-same
scale as at present, although steps
are being taken to intensify the sav-
ings movement and. achieve a bigger
target. The benefit of any such in-
crease will however accrue to the
States and not to-the Centre; at the
recent Conference of Finance Minis-
ters it was agreed that the States
should be assisted by the diversion to
them of the equivalent of any part
of the net receipts from small savings
in excess of Rs. 45 crores.

The overall deficit of Rs. 140 crores
which I just mentioned would more
than completely wipe out the closing
balance for the current year, It is
necessary, taking into account the
volume of transactions involved. to
have a minimum cash balance of at
least Rs. 50 crores. It would, there-
fore. be necessary to reduce this deflecit
of Rs. 140 crores to Rs. 30 crores by
means of additional borrowing. The
method and manner in which this ad-
ditional horrowing should be secured
can be decided only during the course
of *the year and with reference to
conditions as thev develop. For pur-
poses of the Budget, I have taken a
credit of Rs. 110 crores under treasury
bills. so as to leave an adequate clos-
ing balance at the end of the year,

The question may be asked whether
in present conditions it is wise to re-
sort to defleit financing on the scale
envisaged in the Budget for the com-
ing vear. T have given the matter the
most careful consideration and I am
satisfled +hat taking all circumstances
intn acenuint we are not taking any
undue risk, The development Plan for
the countrv sets a limit of Rs. 300
crores or so over the five vears cover-
ed by it tp be met hv defici* financing.
an average of ronuehlv Rs. 80 creres
vear. Tn the first two years of the
Plan taken together the nverall deficit,
will be of the order of Rs 82 crores
If the nrogramme of development lald
down im the Plan has to be rarried
out. within the broad limits zet for the
ralsinge of resources, it {s necessary to
fncrease the tempo of expenditure in
the remaining three years of the Plan.
Recent trends in the economic condi-
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tions of the country also indicate that
the inflationary pressures, which had
been the besetting difficulty, have been
brought under control, and the climate
seems suitable for raising the scale of
developmental expenditure. The effect
of this on the economy of the country
will be kept under constant watch
and I need hardly assure the House
that appropriate measures will be
taken to counteract any unhealthy
development.

.Before I pass an to the Budget pro-
posals I would like to refer to the
progress of the small savings move-
ment. As I have more than once
emphasised. we shall have to turn in-
creasingly to the small saver for pro-

viding the finance required for
development. We have endeavoured
to get the States more actively

lnteres;ed in spreading the movement
by giving them a financial interest in
the proceeds from small savings. We
are considering the extension of the
system of authorised agents, which
has been under experiment in three
States, to all the States, and the matter
is under discussion with the State Gov-
ernments concerned. -Steps are also
being taken to interest voluntary
social and women's organisations in
the furtherance of the movement. I
have every hope that these steps and
the widening interest among the mas;es
in the development plans of the coun-
try will bear fruitfyul results,

I now turn to my Budget proposals
for the coming year. .

Before passing on to the Budget
proposals I have an important an-
nouncement to make. For some years
-there has been a persistent demand
both in the Legislature and outside,
for a systematic enquiry into taxation
and as far back as 1946. the then
Government of India decided that
such ‘an enquiry should be conducted.
But this decision could not be imple-
.mented owing to the imvending con-
stitutional changes. and since inde-
pendence this had been further held
"o by more urgent pre-occupations.
But as has been indicated more than
once on the floor of this House the
idea had not been dropped. GCovern-
ment have now decided to set up a
small compact Commisslon, with
soecialised knowledge, to conduct a
ecaomnrehensive enquiry Into taxation
and I am elad to announce that Dr
.John Matthai has accepted our invi-
tation to be the Chairman of the Com-
mission The other members will be
Shri V. I.. Mehta. till recently a mem-
ber of the Finance Commission, Dr
V. K. R. V. Rao of the Delhi School of
Economics, Shrl K. R. K. Menon.
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Secretary, . Finance Ministry, Shri B.
Venkatappiah, a former Finance
Secretary of the Bombay Government
and finally Dr. B. K. Madan, Economiec
Adviser of the Reserve Bank. A
senior officer from the Finance Minis-
try will be the Secretary of the Com-
mission. The terms of reference of
the Commission will be very compre-
hensive and will cover taxation in all
its aspects, Central, State and local.
It is Government's intention to asso-
ciate with the Commission two foreign
experts on taxation and public finance
so as to make available to the Com-
mission such expert advice as they
may require from foreign experience.
The Commission will also be free to
co-opt additional members for short
periods when considering specific
problems. I expect the ‘Commission
will start functioning from next April
and complete their work in about two
years, I am sure that the labours of
the Commission would assist in lay-
ing the foundations of a taxation
system best fitted for the development
of the economy of the country on 4
firm and sound basis.

The relatively small amount of the
revenue deficit in the coming year has
made my task, so far as it concerns
the raising of additional revenue,
somewhat easier than usual and I
propose to conflne myself largely to,
what I may call, readjustments in
taxation rather than to exploring
avenues for additional taxation.

I shall first~deal with reliefs in
taxation. My first proposal is to
reduce the export duty on jute sack-
ing. While the prices of hessian have
recently been looking up the position
in regard to sacking has been causing
Government some concern. I propose
a reduction in the export duty on
sacking from Rs. 175 per ton to Rs
80 per ton. Immediate effect is being
given to this by a notification under
the Sea Customs Act, I hope that this
reduction will assist the Industry in
retaining its exports in the world
markets. The loss in revenue is esti-
mated at Rs. 3.5 crores.

My second proposal is to raise the
exemption limit for personal Income-
tax. The existing limit of Rs. 3,600
for individuals and Rs. 7,200 for Hindu
undivided families will be raised to
Rs. 4,200 for individuals and Rs. 8,400
for Hindu undivided families, This
increase is made not merely as a
measure of relief in taxation but also
for securing some relief to the income-
tax administration. I have felt for
some time that far too much of the
time nf the Income-tax Department is
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being* taken up by the relatively
smaller assessments and, if the nums--
ber of such assessments could be re-
duced, the Department would be able
to give greater attention to the cases
of the bigger assessees and improve
the revenue from income-tax. The
change proposed will have the effect
of taking away a little over 70,000
assessments out of a totel of nearly
eight lakhs. The loss in revenue is
estimated at Rs. 82 lakhs, of which

_ the Central share will be Rs. 40 lakhs.

I feel that in the long run this loss
to the exchequer would be more than
offset by the improvement of income-
tax collections. .

The two changes mentioned above’
will raise the deflcit of Rs. 1.05 crores
to Rs. 4.95 crores and I propose to
cover this by certain readjustments in
import duties and postal rates.

The changes in import duties, which
cover a number of items, mainly relate
to semi-luxury items. The duty on
toilet requisites, certain categories of
textiles, crockery and glass and
earthenware tiles will be raised and
a limited quota allowed for import.
While ‘this will bring in some addi-
tional revenue the prices, including the
duty, will be high enough to aet as a
deterrent to any undue expansion of
consumption. The duty on certain
other items like motor cars imported
in an assembled condition is being
raised while duties are being imposed
on the costlier type of horses and
precious stones- and pearls. These
duties will bring in some revenue
without any material increase in ex-
penditure of foreign exchange.

The duty on betel put is also pro-
posed to be increased by about two
annas a pound on imports. This will
assist the indigenous grower in secur-
ing a more remunerative market for
his crop.

Ag part of the changes in the import
tariff I also propose to reduce the
duties on peniecillin, anti-biotics and
sulpha drugs, milk foods for infants
and Invalids, certain types of patent
foods, scientific instruments and ap-
prints, engravings and
pictures and works of art. These
changes, which I am sure the House
will welcome, are unlikely materially
to affect the revenue.

The net result of the changes in the
import dutfes mentioned above will
be an additional revenue of Rs. 3.5
crores whichr will just offset the loss
in export duties from the reduction in
the duty on sacking.
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Cer'tain readjustments are also being
made in the excise duty on cloth: Be-
fore May 1952 the rates of duty on
fine and super-fine cloth were five per
cent. and 20 per cent. ad valorem
respectively. The heavy fall in the
price of cloth of these categories last
year made the assessment of the duty
on the Textile Commissioner's ceiling
prices onerous and it was decided to
prescribe certain specific duties per
yard as maximum duties, the duty
being levied at these rates or at the
ad valorem rates, whichever was less.
The rates of specific duties were fixed
at a level which, it was believed at
the time, would eliminate ad valorem
assessments in most cases, The subse-
quent further fall in prices belied this
expectation and led to the preponder-
ance of ad valorem assessments, giving
1ise to administrative difficulties and
continual friction between the mills
and the assessing staff on the question
of the adequacy of the declared prices.
In order to overcome these difficulties
it has been decided to do away with
ad valorem assessments altogether and
to prescribe absolute specific duties.'
Super-fine cloth will be charged a
duty of three annas three pies a yard
and fine cloth a duty of one anna three
pies a yard, and the necessary provi-
sion is being included in the Finance
Bill. This will not mean any increase
or reduction in revenue but will make
the task of assessment and collection
easier.

In recent years the Posts and Tele-
graphs Department has been imple-
menting a programme of expansion of
postal facilities in the rural areas and
during the last five years more than
16,000 Post Offices have been opened
in villages with a population of 2,000
and over. Many of these Post Offices
are not expected to be remunerative
for some time., This, together with
the adoption of the Pay Commission’s
recommendations and the other
mreasures taken for the improvement
of the service conditions, especially of
the lower categories of staff, has
resulted in a loss in the working of
the Postal services since 1948-49. In
the four years ended March 1952 the
net loss of the Postal branch amounted
to Rs. 3.61 crores. The loss in the
current year is estimated at Rs. 2.23
crores while for next year it will be
a little over Rs, 2.68 crores. A review
has, therefore, been carried out of the
existing scale of postal rates with
reference to the cost of the service

nder each head and the charges
evied in other countries, As a result
of this review, it hag been decided to
increase the scale of fees for parcels,
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packets, registration and insurance.
The existing rate of six annas for
every 40 tolas for parcels will be rais--
ed to eight annas. The postage on
book pattern and sample packets will
be raised from nine pies for the first
five tolas and three pies for every ad-
ditional 2} tolas to one anna and six
pies respectively. The registration fee
will be raised from 44 annas per
article to six- annas per article while
the fee for insurance will be raised
from four ‘annas to six annas for the
first Rs. 100 and from two annas to
three annas for every additional
Rs. 100. These increases in rates are
estimated to yield an -additional
revenue of Rs. 1.90 crores.

I shall now summarise the effect of
the various changes mentioned above.
The reduction in the export duty on
sacking and the raising of the exemp-
tion limit for personal income-fax will
involve a loss in revenue of Rs. 3.90
crores, which will raise the deficit
from Rs. 1.06 crores to Rs. 4.95 crores.
The changes in import duties will
bring in Rs, 3.-50 crores and the
increases in Postal rates Rs, 1.80
crores. This will leave a nominal
surplus of Rs, 45 lakhs on revenue
account.

Before I conclude ] should like to
mention a few changes relating to
income-tax which are being included
in the Finance Bill for the coming
year. The House will remember that
in the Budget for 1948-489 provision
was made for exempting from income-
tax payments made to apggwed
charities upto a maximum of Rs, 2§
lakhs or ten per cent. of the income,
whichever is less, to stimulate’ private
assistance to charitable purposes.
Experience has shown- that this
arrangemeht is not sufficiently flexible,
particularly in regard to the charities
to be benefited. We have now decid-
ed that the requirement in regard to
the approval of the charity or the
charitable institutions by the Central
Government should be waived and the
benefit given to any fund or charitable
institution registered or under a frust
or run by the Central or State Gov-
ernments or a local authority. I trust
that this modiflcation will lead to a
freer flow of assistance to deserving
institutions. Simultaneously, we pro-
pose to reduce the limits from Rs, 2%
lakhs to rupees one lakh and from ten
per cent. of the Income to flve per
cent, Necessary amendments are being
made to section 15 B of the Income-
tax Act.
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Some difficulty has been experienced
by companies which invest their
surplus tunds in another company as
the investing company has to pay
corporation tax on its dividends from
the investment. In order to encourage
such investment it is proposed to
exempt such dividends from corpora-
tion tax. This concession will be
given- to dividends of new undertak-
ings engaged in certain selected indug-
tries. ,

At present- a foreign company
operating through a wholly Indian sub-
sidiary has often to pay a slightly
larger tax than a foreign company
working through its branches in India.
This ovperates to the disadvantage of
the Indian subsidiaries and provision
is being made so that this disparity
could be gradually reduced.

Certain other changes are also pro-
posed in the Income-+tax law. I need
draw the attention of the House only
to two somewhat important changes.
The first is the provision designed to
check the practice of buying up
speculation losses. The Income-tax
Investigation Commission recommmend-
ed that the law should be amended so
as to allow speculation losgses to be set
oif only against speculation gains, This
amendment was included in the
Income-tax (Amendment) Bill, 1851,
which lapsed. It is now proposed to
make this amendment. The second is
the provision empowering Govern-
ment 10 negotiate agreements with
toreign Governmants, if necessary, for
reliet from or avoidance of double
taxation, This removes a lacuna in
the law as at present Government
have power to negotiaje such arrange-
ments only with certain countries.

The Budget for the coming year has
been framed against the background
of the Five-Year Plan and I am sure
the House would like to know to what
exten* progress would have been made
by the end of the Budget year in reach-
ing the measure of development
envisaged by the Plan, The expendi-
ture proposed in the Plan covers the
Budgets of not only the Centre but
also of the States, and, although we
are in the second year of the Plan, it
1s difficult to make a precise estimate
of the progress achieved. As\]I men-
tioned earlier, on a rough estimate,
the total expenditure by the Centre
and the States together in the first
two years of the Plan is expected to
be of the order of Rs. 600 crores. This
would be roughly equally divided bet-
ween the Centre and the States. In
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the coming year the provision in the
Central Budget for developmental ex-
penditlure is of the order of Rs. 225
crores, exclusive of Central assigtance
for financing the State Plans. If th-
level of developmental expenditu !
reached by the States in 1952-53 -

maintained in the coming year, !

total expenditure, taking the C. *

and the States together, for the thu..
years ending March 1954 would hav.
lieached about Rs. 1,000 crores. Sinc:
he total expenditure envisaged by the
Plan is Rs. 2,080 crores this would
leave a balance of Rs, 1,000 crores or
so for the last two years of the Plan.
When. il is remembered that the level
of expenditure in the earlier years of
the Plan is bound to be somewhat
lower, as expenditure on individual
schemes takes some time to gather
momentum, I think that it could be
fairly said that the progress in imple-
menting the Plan has not fallen short
of the target to be reached in the first
two years. I hope it will be possible,

*in the very near future, to make &

complete survey of the progress made
in the first two years of the Plan, in
consultation with State Governments,
so that the public may know the
precise extent to which the Plan has
been implemented. I know that there
is a keen demand for this information,
but 1t has to be remembered that the
final outturn for the current year wim
take some time to become availa’

. and that it may be somewhat mislea.

ing at this stage to attempt an ap-
preciation based on the revised esti-
mates for this year.

The fulfilment of a programme of
planned economic development depends
not merely on the laying down of
policies and making the flnance awvais-
able but on efficient administration
and public co-operation. The Five-
Year Plan which, in the nature of
things, Is bound to be the first of many
more Plans, lays down the policy for
the next three years in each major
field of development. To carry through
this policy and programme with the
maximum amount of public co-opera-
tion is the main task before both the
Centre and the State Governments.
At the Centre, I believe I can justly
claim that we have done our part in
implementing the Plan, I am sure the
State Governments are also animated
by the same purpose although I fear
that some of them have not shown
the necessary determinatior, matching
their keenness, in raising the resources
expected from them after full consulta-
tion. But it is also true that some of
them have had to carry the strain of
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meeting suhsta tial additlonal ex-
ture ‘on * %count» of g::qudty 1
ope that-in the remawning years of
the Plar the State Governments -will
3 find it possible to concentrate all their
Sfattention 4nd energy on augmenting
y their resources, so that the completion
oryl the development proposed by the
P
Prign is not delayed.
%m ‘a regulatory to a welfare state
#1s never -easy. - It requires as much of
¥ inspired, informed and understanding
9" Jeadership . as a. sense .of discipline, a
co-operative . attitude and a spirit .of
sacrificg in the interest of the common
good on the part of the community.
The fostering of such leadership will
be the supreme test of political wisdom
and statesmanship. It will be for the
Governments in the country, assisted
by the Planning Commission, fo
furnish precise and definite guidance
in regard to the direction and content
of the public co-operation expected,
and once such guidance is forﬂ:conung.
‘it will be for the people of the country
to gl\re of their best without stint, so
that the Plan goes forward to the
prosperity and srenter glory of our
'moiherland.

The transition -

Finance Bill 1162

-speaker Hon. Members
wxll tlke t Pnpers when they

gu out ot the LO

FINA.NCE BI LL

The ‘llinister of Fulance (Shri C. D.
Deshmukh): 1 beg to move for teave
to introduce a Bill to give effect to the
financiul proposals of the Central Gov-
ernment for the financial year 1953-54.
~ Mr, Depucy-Speaker; The question
is:

“That leave he granted to intro-
duce a Bill to give effect to the
tinancial proposals of the Central
G:iogieg:‘lment for the financial year
‘I 5 - ” .

The motion was adopted.

Shri C, D. Deshmukh: I introduce®
the Bill.

Th.e Howse then ad,
of ‘the Clock on
March, 1863.

mned till Two
onday, the 2nd

*Introduced with the recommenda tion of the President.

pp— .

497 PSD.



